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PARLIAMENT OF INDIA
" Friday, 22nd February, 1952

The House met at Half Past Nine of
the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
SEnar ROHILLA

+«158. Shri Raj Kanwar: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether the attention of Gov~
ernment has been drawn to an article
entitled “Serai Rohilla——A Revelation
in Refugee Enterprise” published on
page 5 of the Hindustan Times, dated
the 24th December, 1951 ;

(b) if the answer to part (a) above
be in the affirmative, whether the
facts stated therein with regard to the
somewhat indiscriminate industrial
activities carried on by the displaced
persons in that area of Delhi are
substantially correct; and

(¢) if so, what steps Government
propose to take for the conversion of
the area into an Industrial Colony or
Township and for the proper rehabili-
tation of the industrial population
residing in that locality?

The Minister of State for Rehabili-
. tation (Shri A. P. Jain): (a) Yes.

(b) Yes. )

(c) Serai Rohilla township scheme
is under consideration in the Rehabi-
litation Ministry. The unauthorised
industrial squatters who are eligible
will be provided with alternative ac-
commodation in case they are removed,

_Shri Ra) Kanwar: How many fami-
lies is this scheme intended to cover?

. Shri A. P. Jain: The scheme has
not yet been worked out and unless
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the engineers make the plan it is not
possible to say how many families
will be covered by it.

Shri Raj Kanwar: When is the plan
likely to be flnalised and what would
be its cost?

Shri A. P, Jain: We will not know
the cost wunless the plan has been
worked out: we are working it out.

Mr. Speaker: Question No. 159. . ..
Nobody seems to have been authorised
to answer the question on behalf of
the Labour Minister. I think hon.
Ministers should arrange to be pre-
sent here in time. When a private
Member is not given the facility of
putting his question at the time he is
not present, I do not see why an hon.
Minister should claim the indulgence
to answer it whenever he comes. He
must make some arrangemenfs for
answering the questions in the House
I will take it up with the Labour
Minister when he comes.

Shri R. Velayudhan: He might avoid
answering the question.

Mr. S er: I will give him spe-
clal facility to- answer the question.
Question 160 might be answered,
meanwhile.

SaLr (Probucrion) '

*160. Shri Balmiki: Will the Minister
of Works, Production and Supply be
pleased to_state:

(a) whether it is a ‘fact that the
production of indigenous salt is
decreasing year by year in India during
the last ten years; and

(b) if so, the reasons therefor?

The Minister of Works, Production

.and Supply (Shri Gadgil): (a) No. A

statement showing the production for
the last ten years is laid on the Table
of the House.

(b) Does not arise.
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STATEMENT

The production of salt during the
last 10 years:

Year Maunds (Lakhs)
1942-43 472
1943-44 524
1944-45 520
1945-46 534
1946-47 458
1947-48 546
1948-49 636

' 1949-50 575
1950-51 720

1951-52 (upto Dec. '51)
i.e. 8 months
only) 621

N.B.—Figures do not include pro-
duction of areas which now constitute -
Pakistan.

st wgar oTe  ne e ]
tR4 o-42 N wfreae aww w1 IR
FT U4} F frar g ) &ede §
1 2% 0-4¢ ? AWE FT IawEA W30
STE AT AT AT 144 T g
RY®E W QW mew
gar g v seamw F v g€ § wwr
T FIRT § ?

[Shri Balmiki: The production of
salt has decreased in the year 1951.52
as compared to the year 1950-51. The
statement shows that the production
of isalt in the year 1950-51 was 720
lakh maunds whereas it is 621 lakh
maunds in 1951-52, This means that
the production has fallen. What are
the reasons of this fall in production?]

st nrefne : wﬁ'(.'.! a-}qif
FEEEN F1 ST WY foye-yy
A e @@ war § sk aof

qgar ST @
[Shri
information oﬂ-hing‘.mngtutgi:}? ot

uction increased in t [
and it is still lncreanll‘::.]y ear 1950-51

St wogut wTe e ag ¥
T A T F st gt F Fvwrr
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¢ ag ey oAy T <@y § 1 AT IEEY
arE F & fog durfrs &7 ¥ w1
I AT AT E ?

[Shri Balmiki: The indigenous salt
that 1s available 1n the market and 1n
the villages 1s so dirty. Is any scienti-
fic research being carried on with a
view to refine it?]

ft mefe : &) auF N Ffed

§ Ia®! Ie8T FE & fod madqz .
i g8 wew  dwAw FE §
AR syt oigt A gwar § T
AT war§ & agt dwe w0
frderor foar star €1 sl g9
WAgufFmaife s Ar e & &
3T Wy & fir axx #1 39 A fowd
dfeqy Hw A & I AAC T 7 9T
Mg |

[Shri Gadgil: The Government has
set up some model factories for im-
proving the quality of salt and labo-
ratories have been opened wherever it
has been found possible. Research
work in salt is being carried on 1n
those laboratories. Only a few months
back the Government banned.the sale
of salt which did not contain sodium
in the proper proportion.]

ot WA A o w

A A Hroma § 5 759 @@
T% # 73 & 7 i wT yIR {QY
we?

[Shri Balmiki: Is the hon. Ministe}
aware of the fact that skin diseases
are increasing day by day because of

this salt?]
st wafes . @ar qvr, gEd
w0 TARY F A TP I 73

ar )

[Shri Gadgil: May be; the business
of the doctors must have flourished
on that account.]

Shri R. Velayudhan: May I know
whether salt is now imported from
Italy or any other country into India?

Shri Gadgil: No salt is imported into
this country from anywhere for the
last two years.



@:::

Shri Amolakh Chand: What is the
number of model industries installed
to purify the indigenous salt and
what cost is incurred on it?

Shri Gadgil: I will require notice for
that question.

Oral Answers

Mr. Speaker: Question No. 159.

The Minister of Labour (Shri Jag-
jivan Ram): I am sorry, Sir, I reach-
ed the House a few minutes late.

Dr. Deshmukh: Stand up on the
bench! .

STRIKES AND Lockours

*159. Shri Balmiki: Will the Minister
of Labour be pleased to state:

(a) the number of strikes and
lockduts in industries during the
period from January, 1951 to
February, 1952 up to date;

(b) the number of labourers who
tocak part in those strikes and lockouts;
an

(c) the steps taken by Government
to stop suclr strikes and lockouts?

The Minister of Labour (Shri
Jagjivan Ram): (a) and (b). Figures
for the months of January and Febru-
ary 1952 are not yet available. . There
were 1060 strikes and lockouts during
the year ending the 31st December
1951. The number of workers involved
in these strikes and lockouts was
661,746. These filgures do not include
statistics for Part B States.

(¢) The Central and State Gov-
ernments have got Industrial Relations
Machinery for settling labour dis-
putes in their respective spheres.
Where no settlement is possible Gov-
ernment ordinarily refer such disputes
:? Industrial Tribunals for adjudica-

on.

CUICE GO B
®TEwT & Fur WY FOT Q@ !

[Shri Balmiki: What were the spe-
clal reasons for these strikes?]

st wrotew oW @F fwrt @
T I §

[Shri Jagjivan Ram:
several reasons for them.]

ot vEw S A oW
v 7 waget o< v Wk W ogo ?
A gT ot ferd wogd & W
ag ? '

There are
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Shri Balmiki: Were the labourers
lathi-charged anywhere during these
strikes? If so, how many of them
sustained injuries?]

_ stomimr oW £9 I T
2T §i, Sfiret et fafiere goar
T w9 TR AE !

[Shri Jagjivan Ram: That »might
have happened at certain places but
I have no definite information on that
point with me at this time:]

gl LS s &) agis aalys
g Pl ) & 2 e
Ugno ¢ or oSy o5 Loopt &5 o
Rl o o) I e - I
B85 U8 = P = ey S

Khwaja Inait Ullah: Will Govern-
me[nt sta’te how many labourers have
been thrown out of employment, that
is. dismissed, on account of these

strikes?]
oft ooy T © T G ST
e T R @A d )

Shri .—Iujlv&n Ram: I have not the
det[nils with me at this time.]

Shri R. Velayudhan: May I know
whether there was any lockout in any
of the Government-run factories?

Shrl Jagjivan Ram: So far as I
remember, none.

Shri R. Velayudhan: Is the Minister
aware that there was a lockout in the
aluminium factory at Alwaye, which
is owned jointly by the Central and
Travancore-Cochin Governments?

Shri Jagjivan Ram: If something
had happened in the sphere of the
State Governments we do not have
that information directly. = We will
have to enquire of the State Govern-
ment concerned. )

Shri M. Nalk: What were the indus-
tries involved in these strikes and how
those industries have been affected, if

at all?

Shri Jagjivan Ram: The textile in-
dustry, including cotton and jute, and
others engineering, minerals, iron and
steel, food, drink and tobacco, chemi-
cals, wood, paper, printing, skins and
hide, gins and presses, coal and others,
railway docks and ports, plantation,
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_municipalities ‘and ,fnls'ceuaneqils. ot
.course when there are strikes pr&duc-
tion and “services both suffer.

Shri Dwivedi: What are the agen-
cies which sponsored these strikes,
Sll’:h’ as the Socialists and Commu-
nists?

Shri Jagjivan Ram: These figures
relate till the end of December 1951.
We shave had no time to analyse these
things as yet.

Shri Amolakh Chand: What is the
number of labour disputes referred to
arbitration and how does it compare
with the flgures of last.year and the
year before?

Shri Jagjivan Ram: The informa-
tion is not dvailable as yet as regards
cases referred to adjudication by State
Governments.

Shri Iyyunni: May I know whether
strikes or lockouts are on the increase
or decrease?

Shri Jagjivan Ram: They are obvi-
ously on the decrease.

CoPRra .

. *161. Shri Alexander: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whetlrer the Government of
India have entered into an agreement

" with Ceylon for increased import of
copra;

(b) whether it is a fact that the
Ceylon Government have waived the
export duty on copra and the
Government of India have waived the
i~mport duty on the same: and

(c) whether this has affected the
Price of indigenous cocoanut and copra
oil, and if so, whether this will affect
the cocoanut growers in India?

The Deputy Minister of Commerce
.and Industry (Shri Karmarkar): e(a)
and (b). No.

(¢) Does not arise.

. Shri Karmarkar: Under parts a)
and (b) I should also add that it( is
a fact that export duty on copra and
cocanut oil has been partially reduced
in Ceylon as from the 9th December.
There has also been a partial reduc-
tion in the import duty on' dopra in
}:d}i'at ats froml Jatnuary 2‘nd. But it
_ et too early to assess ‘the precis
effect of these reductions on pgrces. €

‘Shri  Alexander:; M
whether Government haa};e Irec]ecfv?g
any representation on this subject
- from thg State Government or from
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and what reply has been
given?

Shri Karmarkar: Yes, we have re-
ceived a representation and the re-
presentation is now under our exami-
nation.

Shri Alexander: Are Government
aware of the fact that the prices have
recorded a sharp fall amounting to
about Rs. 1,000 per ton and that it
has affected the price of coconuts by
about Rs. 12 per hundred?

. Shri’ Karmarkar: I should not like
to commit myself to figures but it is
a fact that owing largely to the
impact of decline in foreign prices
there has been a corresponding de-
crease also in the internal prices.

Shri Alexander: May I know whe-
ther it is a fact that this reduction
of import duty was brought about
by pressure exercised by the indus-
tria,lists, especially in the soap indus-
try? ’ -

Shri Karmarkar: It is not a ques-
tion of pressure exercised by anybody,
but it is a fact that the soap industry
also made a representation some time
back that this import duty was a
little bit too large for the industry to
bear. and that also was taken into
consideration at the time this repre-
sentation was received.

Shri Alexander: May I know whe-
ther coconut oil is used only to manu-
facture luxury soaps and hair oils and
as such Government will not counten-
ance such a reduction?

Shri Karmarkar: So far as I know
coconut oll is used for the manufac-
ture of soaps and hair oils for ‘use
also by simple folk in the countryside,
and also, in some parts of the coun-
try, for eating.

Shri Lakshmanan: May I know what
percentage of our production of coco-
nut ofl and copra is used for food

urposes - and what percentage for
industrial. purposes?

Shri’ Karmarkar: I should like to
have notice.

Shri Lakshmanan: May I know whe-
ther there has been any representation
from the consumers of coconuts and
coconut oils complaining of the high
prices of these items?

Shri Karmarkar: Well, we have re-
ceivad no formal representation but
we know, as a matter of fact, that the
lower middle elass housewife has been
feeling the impact of the high price of
coconuts in her ‘cooking budget.

Shri Lakshmanan: May I know whe-
ther Government are aware of the fact
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that a good portioh of the population
of Kerala depend on the price of coco-
nut for everything in their life and a
fall in prices will steep them in
misery ‘and poverty?

Shri Karmarkar: Yes, Government
knows that in the particular part of
the country mentioned by the hon.
Member the cash income of the grow-
er comes largely from coconuts. That
will also be a factor when we consi-
der this question.

Shri P. Kodanda Ramiah: May 1
know the quantity of copra that was
iraported from Ceylon into this coun-
try in 1949, 1950 and 1951?

Shri Karmarkar: 1 should like to
have notice of that.

CoAL (PRODUCTION)

*162. Shri Jnani Ram: Will the
Minister of Works, Production and
Supply be pleased to-state:

(a) the quantity of .coal produced
during the period from 1st April to the
end of December, 1951-7

(i) in State collieries; and

(ii) in private collieries; and

(b) the quantity exported during
that period?

The Minister nf Works, ¥roduclion
and Supply (Shri Gadgih: (a) (1)
2,313,032 (tons). (ii) 23,269,224 (tons).

(b) 1,670,003 (tons).

Shri Jnani Ram: May I know the
quantity of metallurgical coal which
has been used in the railways?

Shri Gadegil: I want notice for that.

Shri Jnani Ram: May I know if the
overburden contract with IM.C.C. at
Bermo has been terminated and, 1if
s0, will it reduce the production of
coal and what arrangement is being
made by the Government for the
work and the workmen there?

Shri Gadgil: Does it arise out of this
qQuestion, Sir? )

Mr. Speaker: No.

Shri Massey: Are State collieries
restricted in any way from increasing
their output?

Shri Gadgil: They have increased
the output, as I said yesterday, by
nearly 3 lakh tons.

Mr. Speaker: He wants to know
whether there are any restraints put
on the increase of output.

Shrl Gadgil: No, there are no
restraints.
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Shri Massey: Has the output of
Talcher colllery been increased and,
if so, by how much?

Shri Gadgil: This is a hypothetical
question.

Shri A. C. Guha: Mafy I know the
average raising cost of the railway
collieries as compared with the cost.in
the private collieries?

Shri Gadgil: I require notice for
that.

YARN

*163. Shri B. K. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total production of yarn
during the year 1951;

(b) the total quantity exportéd;

(¢) the total quantity used by mills;

(d) the total quantity allotted for
hand>oms and other looms; and

(e) the total quantity allotted for
other purposes such as home consump-
tion, fishing nets etc.? '

The Minister of Commerce and . In-
dustry (Shri Mahtab): (a) to (¢). A
statement is laid on the Table of the.
House.

(d) and (e). Total quantity allotted
to States for distribution to hand-
looms, powerlooms and other miscel-
laneous consumers is 246-5 millioh 1bs.
In addition, 10.7 million lbs of yarn
were released direct to essential indus-
tries such as deflcit mills,- belting,
cable, carpet manufacturers etc.

'

v

STATEMENT

The total production, quantity ex-
ported and the quantity used by mills
of yarns during the year 1951.

Part Figures in pounds
(a) . . . 1,3,04,000,000
(b) . . . 18,885,400

(approxiinately).
(o) .. . 985,000,000

Shri B. K. Das: Is it a fact that at
the beginning of 1951 the hon. Minis-
ter stated that there would be no
export of yarn that year and, if so,
what is the reason why this 18 million
1bs. has been exported?

Shrli Mahtab: The hon. Member's
question relates to the whole year of
1951. The figure has been given for
the whole year of 1951 and there was
some carry-over, so far as the licences
were concerned, from 1950. Besides
that no export has been allowed except
to Ceylon and Burma with whom we
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have entered into a trade agreement
on some basis.

Shri B. K. Das: May 1 know if any
estimate has been made of the annual
total requirements of handlooms in
the country?

Shri Mahtab: About 300 million lbs.
will be required for handloom con-
sumption every year.

Shri B. K. Das: In view of the fact
that the supply has been short, what
steps have been taken to meet the
requirements fully?

Shri Mahtab: Supply has not been
short in recent months—supply was
short in the first half of 1951. So far
as my information goes today the
supply is not short but the price of
yarn is not economic to the handlooms.
That is my information.

Shri B. K. Das: Do I understand
that the handlooms are able to work
full-time as arrangements now stand?

Shri Mahtab: I think so, provided
the handlooms are in a position to
pay for the price of the yarn.

Pandit Maliira: I wanted to know
from the hon. Minister if he is taking
the position that the supply position
of yarn today in the country is quite
all right, that there is no shortage, it
is only the prices that are unecono-
mic. Then do I understand that there
is an accumulation of yarn?

Shri Mahtab: No, no. The prices are
* controlled. The flne and superfine
yarn is made out of foreign cotton
and therefore it is not easy for us to
reduce the price of that yarn. As a
matter of fact, yarn beyond counts 40
is practically decontrolled today
-because it is not lifted by the State
nominees, but the handlooms are in
need of coarse and medium varn which
is in short supply.

Dr. Deshmukh: Would it be possible
for Government to give the full quota
of the required quality of yarn at the
price which is economic to handlooms?

Shri Mahtab: I have already ex-
plained it so far as cloth supply is con-
cerned. The same thing applies also
with regard to yarn. Whenever we
will have plenty of mediurg and coarse
quality of yarn the handlooms will
have their full supply. Otherwise only
as the prices of foreign cotton come
down it will not be possible to supply
fine and superfine yarn at a price which
the handlooms can afford to pay for.

Dr. Deshmukh: What portion of this
yarn is supplied through co-operative
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societies and what sportion through
State Governments?

Shri Mahtab: The Government of
India do not allot yarn to co-operative
socletieg direct. Allotments are made
to the State Governments and it is for
the State Governments to allot the
quantity which they receive according
to their arrangements. I have not
got the figures ready at hand.

Shri B. K. Das: From the reply given
by the hon. Minister, do I understand
that it depends upon the State Gov-
ernments to make the allotments to
the handlooms and the Central Gov=-
ernment has nothing to do with it?

Shri Mahtab: That is correct.

SALT FACTORY

*164. Shri B. K. Das: Will the
Minister of Works, Production and
Supply be pleased to refer to the
answer to my starred question No. 1327
atskted on the 26th September, 1951 and
state: .

(a) whether the French experts have
furnished a complete lay out of the
proposed salt factory on the Contai
sea-board of West Bengal; )

(b) whether any decision has been
taken in the matter; and

(c) if so, what plan has been decided
upon and what action has been taken?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) to (c).
The Government of West Bengal have
just received the line diagram fur-
nished by the French experts and
propose to appoint a special team of
local experts to prepare a detailed
blue-print of the scheme after check-
ing up the estimates of cost. the re-
commendations of the French experts,
and the line diagram.

Shri B. K. Das: May I know whether
the report has at all been submitted
to the Central - Government, or is it
lying with the State Government?

Shri Gadgil: At present, it is with
the Bengal Government. As I have
stated in my reply, a team of local
experts is being appointed by the
West Bengal Government to go into
the details. As a matter of fact, the
French firm of engineers which pre-
pared the technical repvort has fur-
nished a line diagram specifically in-
dicating the location, installation of
reservoirs, condenser, crystalliser,
pumping station etc. Steps are bei
taken to line out a strip of land an
to plant trees so that the portion
which will produce the salt will be
immune from tidal waves. )

Shri B. K. Das: What was the cost
of the scheme that was prepared by
the French experts?
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Shri Gadgil: I require notice for
that.

Shri B. K. Das;: When were the
French experts appointed and how
long will it take for the Government
to flnalise the scheme?

Shri Gadgil: I cannot say. The
French experts submitted their report
in April 1951. Then they were asked
to furnish a line diagram. That has
been done. The third stage now is
with the West Bengal Government,
and as I have said, they have appoint-
ed a team of local experts.

Shri B. K. Das: Will the whole
scheme as formulated by the French
experts pass through another body
and then it will be finalised by the
West Bengal) or the Central Govern-
ment? Am I right?

Shri Gadgil: The State Government
in the first place will finalise the
scheme and then it will be duly ap-
proved by the Central Government.

Shri B. Das: Did I understand the
hon. Minister as saying that the Gov-

ernment of West Bengal has not sub- -

mitted to him a copy of the report of
the French -experts and only occa-
sionally they correspond with my hon.
friend? And this same West Bengal
Government will demand money for
investment and the money will be our
own and will have nothing to do with
the West Bengal Government.

Shri .Gadgil: Primarily, it has been
at the initiative of the West Bengal
Government that the scheme has had
to be undertaken. If at any stage that
Government comes for financial aid, it
will be considered.

Shri B. Das: But I want a definite
answer as to whether the West Bengal
Government has forwarded the Expert

, report of the French experts to the
Government of India.

Shri Gadgil: They have.
JUTE AND JUTE Goobps (EXPORT)

*165. Shri B. K. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total export of raw jute and
jute goods to different countries during
the year 1951; and

(b) whether any quantities - have
been exported under bilateral trade
agreements and if so, how much and
to what countries?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Export of

raw jute is not permitted as a rule.”

Exports of jute goods to all countries
during 1951 amounted to 7,72,841 tons.
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(b) A statement showing quantities
of 1ute goods exported during 1951 to
various countries with which there
were bilateral trade agreements, is
placed on the Table of the House.

STATEMENT

Exports of jute goods during 1951
to various countries with which there
were Bilateral Trade Agreements.

Country Quantity in tons.
(1) Argentina 60,838
(2) China 26,946
(3) Burma 32,179
(4) Australia 1,01,602
(5) Indonesia 9,715
(6) - Iraq 3,457

(7) Czechoslovakia 1,386
(8) Germany (West) 924
(9) Switzerland 66
(10) Pakistan 11,765
2,48,938

Shri B. K. Das: As a result of the
reduction in the export duty, may I
know to what extent the export posi-
tion has improved with regard ' to
particular countries?

Shri Mahtab: The main improve-
ment is with regard to U.S.A.

Shri B, K. Das: Is there any
Information as regards the improve-
ment in the export position in respect
of other countries?

Shri Mahtab: We cannot know off-
hand whether the export will be
increased on accoun. of the reduc-
tion in the export duty, but if the
hon. Member wants to have a study
of the whole thing, I can lay on the
Table the names of the countries
to which our jute goods are exported.

Pandit Maitra: May I know what is
the general reaction of these countries
to this recent measure taken by the
Government of India in the matter of
reduction of jute duty? Is the
Government in a position to say that?

Shri Mahtab: So far as newspaper
reports go...

Mr. Speaker: The question is too
wide to answer.

Pandit Maitra: Did the Government,
before going in for this reduction of
duty, receive represéntations from
different Governments through their
Trade Agents, Trade Commissioners
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or High Commissioners regarding the
necessity for reduction?

Shri Mahtab: Of course, we had
some representations. Apart from
the representations, Government have
some means of knowing the position
as it-stands from time to time. We
examined the position of the jute
jndustry here and in the inter-
national market and then we came to
this decision.

Shri M. Naik: May I ask whether
Government have studied the imme-
diate reactions in the local markets
with regard to the reduction in the
export duty?

Shri Mahtab: The reactions have
been very favourable according to
our information.

Shri A. C. Guba: May I know if
there has been any variations in the
price of raw jute after this step was
taken?

Shri Mahtab: The reduction in the
export duty took place only two days
ago. I do not know therefore how
it will affect the price of raw jute.

Shri Amolakh Chand: The hon.
Minister said in reply to a question
that no raw material .is being export-
ed as a general rule. May I know
in which cases the exceptions were
made?

Shri Mahtab: This is a case where
there is no exception. This is a
very sound rule which we are follow-

AGRICULTURAL PROGRAMME IN
Five YEAR PLAN

*166. Shri A, C. Guha:
l\%airtaister of Planning be pleased to
state :

' (a) whether the Planning Commis-
sion has examined the agricultural
programme of the Draft Report so as
to make India self-sufficient in food-
grains and cash crops; and

_ (b) whetber the State Governments
have been consulted as to how. far they
would be able to implement the pro-
gramme regarding measures to increase
the productivity of the land, measures
to bring new lands under cultivation
and also as to their ability to meet the
financial obligations?

The Minister of Finance (Shri
C. D. Deshmukh): (a) and (b). The
agricultural targets in the Planning
Commission’s  Draft Outline were
warked out in consul‘ation with
representatives of State Governments.
State Governments have been recent-

Will the
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ly requested to verify these targets
and the data on which they are based
with a view to incorporation in the
final report of the Planning Commis-
sion.

Shri A. C. Guha: May I know
whether, before making the final
plan, the Government will take into
consideration any change in the land
tenure system?

Shri C. D. Deshmukh: I understand
the question to be whether we shall
take into consideration any change in
the land revenue system.

Oral Answers

Shri A. C. Guha: Land tenure
system.

Shri C. D. Deshmukh: That
means, if any change in the land

tenuire system has taken place. inp the
interval. shall we assess the results
and take them into consideration- The
answer is “Yes".

Shri A. C. Guha: No. I want to
know whether the Government has
in view the effecting -of any change in
the land tenure system in order to
have the agriduipural Programme
fully implemented? : “

An Hon. Member: As
ownership of the land.

Shri C. D. Deshmukh: The hon.
Member is fully aware of what is
beintg done in this regard by Govern-
ment.

‘Mr. Speaker: The question would
be hypothetical at this stage.

Shri Kamath: Has the Planning
Commission considered this matter
of self-sufficiency, separately with
regard to food crops and cash crops
like jute and cotton?

regards the

Shri C. D. Deshmukh: It has been
considered for both categories of
crops. The targets of additional

agricultural production in the Five
Year Plan are: food—7-2 million tons;
jute—2-06 million bales of 400 1bs.:
cotton—1:2 million bales of 392 Ibs.;
oilseeds—375 thousand tons: and
sugar—690 thousand tons. .

Shri Kamath: Has the Commission
also considered the question as to how
much_land would have to be diverted
from food crops to cash crops if these
targets are to be attained?

Shri C. D. Deshmukh: Yes,
have.

Shri A. C. Guha: One part of my
question relates to the point whether
the State Governments have express-
ed their ability to meet the financial
obligations involved 1in the agri-

they
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cultural programme. 1 think the
hon. Minister has not given any reply
to that part of my question. I am
f‘e)f)errmg to the last portion of part

Shri C. D. Deshmukh: There is no.

8eparate assessment of the ability of
State Governments to implement any
particular part of the whole Plan.
As I said yesterday, we know what
the total cost of the First Part of the
Plan is going to be and how much we
expect the Centre and the States to
raise and how much outside assist-
ance we might require. We have
also an estimate of how much
assistance from the Centre the States
would be expecting.

Shri A. C. Guha: May I know if the
State Governments have made any
representations to the Central Govern-
ment for financial aid for,implement-
ing the agricultural programme?

Shri C. D. Deshmukh: No. There
have been no special representations
in this regard.

Shri Barman: Is the attainment of
this target at the end of the five year
plan dependent on the completion of
the Bhakra Dam and the Damodar
Valley project by that time?

Shri C. D. Deshmukh: I do not think
the whole of the Bhakra-Nangal Dam
will be completed by that time.
Some Jf the canal systems will be
completed. The Damodar Valley, I
believe, will be complete within the
planning period.

In regard to Hirakud also, it will
be only partially completed. There-
fore, the answer is that this does not
depend entirely on the completion of
all the three projects within the plan-
ning period. -

Dr. M. M. Das: May I know
whether the Planning Commission
will examine the programmes set
forth in the draft report in the light
of the report of the Grow More Food
Enquiry Committee which has just
begun their work?

Shri C. D. Deshmukh: Yes.
CroTH (EXPORT) (

*167. Shri 8. C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the value yardage and per-
centage of manufactured cloth in India
exported to other countries in the years
from 1947 to 1951 (year by year);

(b) the varieties and qualities of
cloth exported in those years;
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(c) the names of countries to which
cloth was exported ;

(d) the number of cases in which
export was made owing to trade agree-
ment .with other countries; and

(e) in how meany cases food was
received in lieu of cloth (from whrich
countries and when)?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) to (c).
A statement is laid on the Table of
}:}w Iélgtllse. [See Appendix I, annexure

0. 36.

(d) Exports of cotton' textiles
were made to seven countries under
the trade agreements.

(e) No specific mention was made
in the trade agreements for export of
cloth in lieu of foodgrains for import
from these countries, except in the
case of Ethiopia and Iraq. However,
some countries exported foodgrains
to India and imported cotton textiles
from this country.

Shri S. C. Samanta: Was there any
agreement between India and China
for the exchange of cloth with food-
grains? -

Shri Mahtab: There is no trade
agreement between China and India.
But it is a fact that China exported
some foodgrains to India and Indja
exported some textiles to China.

Shri S. C. Samantd: I find from the
statement that export of coarse and
medium cloth has been going on
from 1949. May I know whether
coarse and medium cloth cannot be
utilised for home consumption?

Shri Mahtab: Coarse and medium
cloth can be utilised here. @ We are
of course exporting cloth at consider-
able inconvenience to our own people
here. But there is no other way out.
We have to find foreign exchange to
meet our financial liabilities.

Then again, we have to enter into
agreements on some basis and this is
one of the articles which is required
by other countries. We are trying
our utmost to reduce exports, as far
as possible in 1952.

Shri 8. C. Samanta: Mav 7 t~"o it
that we are boumd to export coarse
and medium cloth and it cannot be
stopped?

Shri Mahtab: We are bound to
export nothing. But as we are
bound to import something, willy-
nilly we have to export something.
That is the position.
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Shrl B. K. Das: The hon. Minister
said that there is no agreement with
China. Is it a case of understanding—
why was the cloth exported to China?

Shri Mahtab: I may say, in ordi-
nary language, this is a market
arrangement. We purchase foodstuffs
from them and we have to oblige
them by giving some cloth.

Shri R. Velayudhan: So we have
neither food nor cloth.

Houses FoR Mica MINE LABOURERS

*168. Shri A. Joseph: (a) Will the
Minister of Labour be pleased to state
what action Government have taken
regarding the construction of houses for
mica mine labourers at Gudur in
Madras?

(b) If the construction has begun,
what is the number of houses that
have so far been completed?

The Minister of Labour (Shri
Jagjivan Ram): (a) and (b). A senior
officer of the Government of India was
deputed to the mica mining areas in
Madras to study the problem and to
suggest ways and means for improv-
ing the housing situation. He had
consultations with the employers who
have agreed to construct 2,250 houses
in accordance with the plans and
specifications to be prescribed by
the Mica Mines Labour Welfare Fund
during the next five years. The
Fund will pay a subsidy equal to 20
per cent. of the cost of the construc-
tion.

Shﬂ A. Joseph: Was any amount
collected from the mica owners by
the officer referred to?

Shri Jagjivan Ram: As I said, no
amount is to be collected. They are
to construct the houses according to
the plans and specifications approved
by us and we are to subsidise to the
extent of 20 per cent. of the cost of
construction.

Shri A. Joseph: After the comple-
tion of these houses will they be
given to labourers as free quarters,
or, rent will be collected for them?

Shri Jagjivan Ram: Most likely
they will be given free; but even if
rents are collected they will be
nominal.

g T feg & ag
WA SR g R war froead w
wif zvin fear orar € fF oo fm W
FRT TFA R w7 f&d oy ?
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[Babu Ramnarayam Singh: I would
like to know if the mill-owners are set

any time limit to complete the con-
struction of these houses.]
. st woiew w ;. ag & fad

AXTE & gEEE § § AT I Sy ¥
g9 fqasc uF 9w §re w1 S
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ATAT AT gF RFFC 340 BN I

[Shri Jagjivan Ram: This reiates to
Madras only and a five-year programme
has been devised in consuliation with
these people, according to which 469
houses would be constructed in the
year 1952, 450 in 1953, 450 in 1954, 451
in 1955 and 430 in 1956, in all totalling
2,250 houses.]

AGRICULTURAL LABOUR

*169. Shri S. C. Samanta: Will the
Minister of Labour be pleased to state:

(a) whether the data collected during
the three stages of the All-India en-
quiry into the conditions of agricultural
workers have now been analysed and
tabulated;

(b) if so, what are the results; and

(¢) whether Government propose to
bring any legislation in the near future
to regulate the wages of agricultural
workers?

The Minister of Labour (Shri
Jagjivan Ram): (a) The data collect-
ed during the first stage of the
agricultural labour enquiry—the
General Village Survey—have been
analysed and tabulated. @A mono-
graph on Agricultural Wages in
India has been prepared and is now
under print. .

All the 1,04,000 General Family
Schedules collected during the second
stage have been scrutinised, edited,
coded and code-checked. These are
being tabulated by the Army Statisti-
cal Organisation. General Family
Tables of 19 States have been
received—the others are now awaited.
The tabulation of nearly 170,000
Intensive Family Schédules is now in
progress.
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(b) The results of the agricultural
labour enquiry will be known only
after the data on the Intensive Family
Survey have been statistically pro-
cessed and analysed. The findings
of the General Village Survey have
already been communicated to the
State Governments, The findings of
the General Family Survey will be
communicated to State Governments
as soon after the remaining General
t!;lamily Tables are received as possi-

e.

(¢) The Minimum Wages Act. 1948,
is applicable to agricultural labour.
Under this Act minimum rates of
wages for agricultural labour have to
be fixed before the 31st December
1953. The question of enacting any
other legislation for regulating the
wages of agricultural workers does
not, therefore, arise at present.

Shri S. C. Samanta: May I know
whether in the meantimie the Minimum
Wages Act of 1948 has been utilised
by any State Government where the
level of rural wages is unseemly low?

Shri Jagjivan Ram: In one or two
States, especially in depressed
pockets, the State Governments have
taken steps to implement the Mini-
mum Wages Act.

Shri S. C. Samanta: May I know
whether the registered agricultural
farms are following the Minimum
Wages Act?

Shri Jagjivan Ram: As I have said,
only in two States, especially in de-
pressed pockets, the State Govern-
g)lents have taken steps to implement

em.

Shri R. Velayudhan:
those two States?

Shri Jagjivan Ram: Bihar and the
Uttar Pradesh.

Shri Kamath: From the data and
statistics collected so far which State
shows the lowest wage for agricul-
tural labour and what is that lowest
wage? Is it different for men and
for women?

Shri Jagjivan Ram: There are two
types of agricultural workers—attach-
ed and casual. The daily wage
rate for adult male ranges from ten
annas in Vindhya Pradesh to Rs.
2-8-0 in PEPSU. The wage rates in
Vindhya Pradesh, Orissa, Madhya
Pradesh, Madras, Madhya Bharat,
Mysore, Ajmer and Bhopal were
below Re. 1. In Manipur, Bihar,
Bombay, U.P., Rajasthan and Hydera-
bad the wages ranged from about a

Which are
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rupee to Rs. 1-4-0 a day. This is for
casual workers.

So far as attached workers are
concerned they get some perquisites.
in addition to these wages.

Shri Kamath: Are women paid
much less than men?

Shri Jagjivan Ram: They get slight-

ly less than men.

Dr. Deshmukh: What is the mini-
mum wage that has been worked out
so far as these States are concerned?

Shri Jagjivan Ram: These are the
wages which are prevalent.

Dr. Deshmukh: What are the mini-
mum wages that they should receive?
Has there been any calculation made
of this? .

Shri Jagjivan Ram: No.

UNION BOARD SCHEME FOR
REHABILITATION

+170. Shri S. C. Samanta: (a) Wil
the Minister of Rehabilitation be pleas-
ed to state the number of familles and
the number of displaced persons that
have been rehabilitated so far under
the Union Board Scheme in West
Bengal?

(b) How much have been spent on
the Scheme?

(c) How many amongst those rehabi-
litated displaced persons are agricul-
turists and artisans (separately)?

(d) How much loan have they receiv-
ed and for what purposes?

The Minister of State for Rehabili-
tation (Skri A. P. Jain): (a) Alto-
gether 13,918 fainilies or 69,590 dis-
placed persons have so far been
moved to various®Union Boards for
rehabilitation.

(b) Rs. 71,94,347.

(c) Agriculturist families 11,135
Non-agriculturist families 2,783

It is difficult to say how many of
the non-agriculturists are artisans.

(d) The total amount of loans
granied is Rs. 58,74,861, which covers

- loans for the purchase of homestead

land, house-building, small traders,
agricultural purposes and for main-
tenance of the displaced families.

Shri S. C. Samanta: Will  this
scheme be continued?

Shri A. P. Jain/ So long as it is
possible we shall try to continue it.



.

269 Oral Answers’

Shri B. K. Das;: Out of the total
amount spent may 1 know what
amount was spent for paying. re-
muneration to those who were trying
to render help to this scheme?

_ Shri A, P. Jain; I presume the hon.
Member means the social workers?

Shri B, K. Das: Yes.

Shri A. P. Jain: Honoraria to social
workers is Rs. 13,847-3-0.

Dr. M. M. Das: May I know how
the expenditure under this particular
system of rehabilitation mentioned
in the question compares with the
other systems?

Shri A. P. Jain: I think it is practi-
<ally at a par with the other systems
of rehabilitation.

Shri S. C. Samanta: May I know
whether the . rehabilitated persons

require any loan or help for acquiring
lands?

Shri A. P. Jain: In some cases
money was advanced for acquiring
lands. In other cases., where land
was available, it was not so.

Shri A. C. Guha: Could the hon.
Minister tell us what is the average
acreage of land given to the agricul-
tural families under this scheme?

Shri A. P. Jain: The average is
about four acres.

DEVELOPMENT COUNCILS FOR INDUSTRIES

*171. Shri S. N, Das: (a) Will the
Minister of Commerce and Industry be
Ppleased to state the number and names
of industries for which* Development
‘Councils have already been established
as envisaged in the Industries (Deve-
lopment and Regulation) Act of 1951
giving the names of, representatives of
various interests concerned?

(b) Has any of these Councils been
able to formulate measures for fuller
utilisation of installed capacity and for
improving the working of the industry
concerned?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) and (b).
Action to constitute the Central Ad-

' wvisory Council has already been initia-

ted and it is proposed to summon a
meeting of the Council next month.
Development Councils will be estab-
lished after the rules for their consti-
tution are considered by the Advisory
Council.

Shri S. N. Das: May I know how
long the Government will take to set
up these Development Councils, at
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least in respect of the important in-
dustries?

Shri Mahtab: I have already said
that the Central Advisory Council
will meet next month and the De-
velopment Councils will be constitu-
ted after the rules are filnalised by
the Advisory Council. And that is
provided in the law itself.

Shri S, N. Das: May I know whe-
ther the Central Advisory Council has
been’ constituted or is under constitu~
tion?

Shri Mahtab: It is being constituted
and tEhe meeting will take place next
month.

Shri S. N. Das: May I know the
personnel of the Council?

Shri Mahtab: I cannot say that.
We are now in consultation with the
various Chambers of Commerce and
other bodies, and while the Council
is in the stage of constitution it will
not be proper on my part to disclose
the names.

Shri S. N. Das: May I know whe-
ther the Development Councii on In-
dustries which has been functioning
under the chairmanship of the hon.
Minister has now been wound up or
whether it is still functioning?

Shri Mahtab: I do not know to
which Council the hon. Member is re-
ferring. If the reference is to the
Indystries Advisory Council, I do not
think it will have any more neces-
sity of existence.

Shri R. Velayudhan: What happen-
ed to the scheme of regional regroup-
ing of the industries which was dis-
cussed in the Development Committee
and to which reference was made by
the hon. Minister in the House some
time ago?

Shri Mahtab: This question relates
to a law which was passed here in
1951. What the hon. Member asks is
about a different matter altogether
which I may discuss with him or
answer separately if he gives notice.

BALANCE OF TRADE

*172. Shri M. Naik: (a) Will the
Minister of Commerce and Industry be
pleased to state what is. the oyerall
balance of trade position of India for
the year ending 31st December, 1951?

(b) What were the values of exports
and imports for the same ’period?
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(c) What ' were 'the -'main - articles of
export on which India’s foreign ex-
change earnings primarily depended?

(d) What part of our exports was
in the shape of raw materials and what
part consisted of filnished goods?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). The position, as far as it
can be assessed at present, is that im-
ports upto 30th November, 1951 total-
led Rs. 785.88 crores, which expcrts
including re-exports amounted to
Rs. 699.80 crores resulting in an ad-
verse balance upto that date of the
order of Rs, 86.08 crores,

(c) The main ilems of exports were
jute goods, tea, cotton manufactures,
raw cotton and waste, raw wool and
woollen manufactures, tanned hides
and skins, Mica, lac, metallic ores,
coal, cashew kernels, pepper, tobacco,
edible oils and oilseeds.

(d) 20.7 percent of our exports were
in the shape of raw materials and
55'(1:1 percent consisted of finished
goods.

Shri M. Naik: What are the
trles responsible for the
balance?

coun-
adverse

Shri Karmarkar: I should like to
have notice of the question. My hon.
friend knows quite well that the
sterling area is all one bloc for pur-
poses of counting the balance of trade
position. If there is an- adverse balance
in a particular country it is made up
by favourable balance in another.

_ Shri Radhelal Vyas: May I know
whether the figures given by the hon.
Minister include those for. imported
foodgrains also?

Shri Karmarkar: Surely.

Shri R. Velayudhan: May I know
whether the hon. Minister hag got
separate statistics regarding the ex-
port of hill products like copra, tea
etc. from the Travancore-Cochin State
to dollar areas and the income de-
rived therefrom?

Shri Karmarkar: Does he want se-
parate flgures or does he want to
know if these are included in the
figures I gave?

Mr. Speaker: He wantg to know if
they are included, and he wants se-
parate figures.

Shri Karmarkar: Travancore-Co-
chin is part of India, Sir, and ‘the
figures ‘ays mecessarily included.
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OFFICE AND "RESIDENTIAL
' ACOOMMODATION

*173. Shri M. Nalk: (a) Will the
Minister of Works, Production and
Supply be pleased to state how far the
.demand for houses for office accom-
modation and residential purposes in
Delhi has so far been met?

(b) How many houses, for office and
residential purposes separately, have
been constructed during the year 1951~
52 and at what cost?

(c) How many Government em-
ployees of different categories are
there who still remain to be provided
with residential quarters?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
(a) The percentage of Governmental
demand for office accommodation that
has been met is 92%. Likewise, the
percentage of the demand for resi-
dential accommodation that has been
met is 35%.

(b) No office accommodation has
been built during the year. As regards
residential accommodation, four
bungalows, 1,040 clerks quarters and

176 peons quarters have been
cg}x‘xgtructed, at a cost of Rs. 95:37
S.

(c) This question probably implies:
that Government are bound to provide
accommodation for every single one of
its employees. This i not correct,
Roughly speaking, about 35% of the
Government employees to-day have
Government accommodation of some
sort or other.

Shri M. Naik: May I know the hon.
Minister is in a position to state as to
what will be the next year's build-
ing programme?

Shri Buragohain: Besides the flgures
that I have given, there is certain
accommodation which is in the process
of construction and which will be
completed within the course of the
next six months, and the number is
1,188 quarters for various categories
of government servants. Government
have also decided to construct about
1,100 quarters in the next financial
year.

Khwaja Inait Ullah: How many
bungalows are under construction for
the Ministers, Deputy Ministers and
Parliamentary Secretaries?

Shri Buragohain: Oaly one  bun-
galow has been. constructed for a Mi-
nister in the Djplomatic Enclave and
none for Deputy Ministers or Minis-
ters of State has been constructed.
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Shri Kamath: Is it a fact that as
yet Government has not built sufficient
accommodation for all the 750 Mem-
bers of the New Parliament that is
going to be?

Shri Buragohain: Already 100 flats
for Members of Parliament have been
constructed and in the next.six months
we will complete another 152 flats
for the Members of Parliament.

Shri Kamath: Is it not a fact that
all this construction referred to by the
hon. Minister would provide accom-
‘modation for only 75 or 80 per cent.
of the Members of Parliament?

Shri Buragohain: Yes. This only
will provide for 80 per cent, of the
Members and it is considered ade-
quate, because some of the Members
will be appointed Ministers and there
may be others who may have their
own accommodation. Normally 80
per cent. accommodation is conside-
red sufficient,

Mr. Speaker: I think we will go to
the next question. i

JUTE REQUIREMENTS

*174. Shri A. C. Guha: Will the
Minister of Cemmerce and Industry be
pleased to state:

(a) whether Government have esti-
mated the raw jute requirements of
Indian mills in 1952; and

(b) how far that requirement would
be met by the jute produced in India
and if there is any gap, how Govern-
ment intend to fill it up?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a)
vernment have estimated the require-
ments for the current jute year (July
51—June ’32).

(b) About two thirds of the mills’
requirements will be met by indige-
nous jute. The balance is expected
to be met by imports.

Shri A. C. Guba: Has there been
any negotiation withr the Pakistan
Government about the imports of jute
from Pakistan?

Shri Mahtab: There is a trade agree-
ment between Pakistan and India and
that trade agreement is in operation
and we hope to get whatever we re-
quire from Pakistan and also some
amount of jute will perhaps be avail-
able from Nepal.

Shri A. C. Guha: May I know what
will be the production of jute in the
different States in the current year?
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Shri Mahtab: Our estimate is that
it would be about 46 lakh bales. I
have not got the State-wise figures.

Shri M. Nalk: May I know if all
the jute supply for which Pakistan
entered into an agreement with India
has been supplied to India?

Shri Mahtab: There is a separate
question as to how that agreement
has worked. First of all, that Trade
Agreement has worked on the whole
satisfactorily. As India has not got
the stipulated quantity of jute and.
other things from Fakistan, similar-
ly Pakistan also has not got the stipu-
lated quantities of coal and other
things from India.

INDO-PAKISTAN TRADE AGREEMENT

*175. Shri A. C. Guha: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) how far the terms of the last
year’s Trade Agreement with Pakistan
have been fulfilled by both the Gov-
ernments;

_(b) if there is any failing on either
side, what steps are to be taken; and

(c) the total money value of the
trade either way? Y

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) and (c).
Two statements giving the required
information as up to 30th November
1951 are laid on the Table of the
House. Statement I shows the actual
movement of commodities and State-
ment II shows the total value of ex-
ports and imports. So far as exports
from India are concerned, instructions
regarding licensing have been issued
wherever necessary in the case of
commodities covered by Schedule I
of the Agreement. The commodities
included in Schedule II are allowed
for export and import without
licensing or quantitative restrictions.
Export and import of other com-
modities not specifically mentioned
in the Agreement (i.e. covered by
Article VI of the Trade Agreement)
are regulated according to the normal
regulations applicable to soft currency
;Ioung;;is. [See Appendix I, annexure

0. 37.

(b). Difficulties in the movement
of particular goods, as and when they
arise, are taken up either by corres-
througlr the Trade Com-
missioner or directly or by means of
personal discussion.

Shri A. C. Guha: From the flgure
I find that India has fOt less than 50
per cent of the quantity of jute that
was to be supplied by Pakistan and
may I know the reason why the supply
was so short and hrow the Minister can
depend on the supply from Pakistan
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in the next year to meet the shortage
of raw jute?

Shri Mahtab: I suppose the hon.
Member has not noticed that India
too has not been able to supply the
stipulated quantities to Pakistan.
Therefore, that point cannot be raised
against the agreement itself. So far
as the supply of jute is concerned, as-
suming it so happens that the requir-
ed quantity of jute is not available
from anywhere, in that case produc-
tion here will have to be staggered.
Jute cannot be produced by any other
means.

Shri A. C. Guha: From the figures
it appears that there is an adverse
balance of Rs. 64 Crores. Our total
import is Rs. 89 Crores and our ex-
port is only Rs. 25 Crores. May I
know if there is any attempt on the
part of the Government to make up
this big gap?

Shri Mahtab: We are taking all
possible steps to export whatever we
are required to do under the Agree-
ment. There has been some difficulty
which has been solved to some extent
by mutual discussion whichr took
place some time back; I think that
situation will not exist any longer.

Shri A. C. Guha: What I wanted to
know is this. There is a big gap bet-
ween our receipts and our supply.
There is a gap of Rs. 64 crores—the
adverse balance. May I know whe-
ther the Government is taking any
steps to make up this big deficit by
making more exports to Pakistan?

Shri Mahtab: The only step that can
possibly be taken is to reduce the
import or to increase the export. The
hon. Member himself suggests that
we should not reduce the import trade.
Therefore. we have to increase the
export. For that some discussion is
necessary and we are taking steps to
export more than what we could last

Mr. Speaker: I think we are enter-
Ing into arguments on the question of
ex;l:prts and imports and the general
policy.

Shri R. Velayudhan: Could we not
discuss these matters of details abont
the Trade Agreement which was al-
ready entered into?

Mr. Speaker: Order, order. hre need
not ask the minister’s opinion about it.

Khwaja Inait Ullah: The hon. Mi-
nister has just told the House that the
trade pact between the two countries
has been working satisfactorily. In
spite of this something has not been
supplied to the Pakistan Government
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by India and some thing has not been
supplied by the Pakistan Government
to India. May I know whether it is
due to the policies of both the Govern-
ments or due to any other difficulties?

Shri Mahtab: In spite of the desire
on both the sides to implement the
Agreement, there are some physical
difficulties. As in the case of coal,
we cannot export as much coal as we
are required to export, because of the
difficulties of transi)ort, because the
wagons are not available. It was sti-
pulated that Pakistan would supply
us wagons for the transport of coal
but that could not take place. There
are various other difficulties and it
the hon. Member wants to know the
details of that Agreement, I can place
a Statement on the Table of the
House to know how the position stands.

Mr. Speaker: I think, we will go
to the next question.

SETTLING OF INDIANS IN NORTH BORNEO

*176. Shri Lakshmanan: Will the
Prime Minister be pleased to state:

(a) whether there had been recently
an offer from the Government of
North Borneo to settle ten thousand
Indian families there;

(b) the terms and conditions, if any,
which the North Borneo . Government
have proposed in the offer;

(c) whether any reply has been given
to the North Bornep Government and
if so, what; and

(d) whether any other request for
Indian settlers came from any other
country in recent years?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes. The Go-
vernment of North Borneo were pre-
pared to give facilities to 10,000 set-
tlers from India for settlement in
North Borneo. These settlers will be
given lands for the cultivation of rice
and other food crops. In addition
they will be found work on estates
and in industries.

(b) Details have not yet been set-
tled. The general terms offered to
settlers or workers are, in addition
to lands for cultivation,—

(¢Y) ¢uérantee
wage,

(2) transport from places of re-
cruitment in India to places
of employment in North
Borneo,

(3) accommodation,

of a minimum.
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(4) free medical facilities in.de-

serving cases,
(5) educational facilities &
(6) rights of citizenship.

(¢) The Government of North Bor-
neo have been informed that there is
no objection to the recruitment of
skilled workers on agreements to be
approved by Government of India. As
regards the emigration of settlers
from India, further information has
been called for on the following
points:

(i) sizes of holdings to be given
to the settlers;

(ii) conditions of
nership,

(iii) provision of equipment; and

(iv) expenses of travelling, etc.
in connection with the pro-

posed pilot scheme of settle-
ment.

(d) No.

acquiring ow-

Shri Lakhshmanan: May I inquire
whether in view of the intense pres-
sure of population in the South,
Government propose to accede to the
request of the Government of North
Borneo, provided the terms and con.
ditions are in keeping with our dig-
nity and self-respect as a nation?

Dr. Keskar: Whatever agreement.

the Government of India is likely to
make, will not be due to the pressure
of population in the South, though 7
do agree that that is a very impor-
tant consideration. I might inform
my hon. friend that Government will
make sure that the conditions are fair
and decent in view of our past rather

lamentable experience of Indians who

had to go overseas to such undevelop-
-ed countries. '

Pandit Kunzru: Will the Govern-
ment see that the migration is by
families and not by individuals? -

Dr. Keskar: Government will take
that into consideration. .

Shri R. Velayudhan: May I know
whether there are Indian settlers now
in North Borneo?

.Dr. Keskar: There are, I think, In-
dian traders. There may be a few
settlers; I am pot aware of any. But,
there has been no organised settle-
ment of Indians in North Borneo.

~Mr, Speaker: The  Question hour is
over.
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Short Notice Question
BiLLs FOR REMovAL OF TAXATIONS

Pandit Kunsru: (a) Will the Minis~
ter of Finance be pleased to state
whether the latest programme of Par-
liamentary business while providing
for the presentation and considera-
tion of the Railway and General
Budgets contains no reference to the
passing of a Bill to continue such
existing taxation as requires annual
renewal?

(b) Do Government propose to in-
troduce such a Bill or not?

(¢) If not, is it intended to promul-
gate an Ordinance to continue the an-
nually renewable taxation?

The Minister of . Finance (Shri C.
D. Deshmukh): (a) and (b). Govern-
ment propose to introduce a Finance
Bill along with the Budget and
necessary changes in the programme
of dParl.ia\men'usu-y business will be
made. :

(c) Does not arise.

Pandit Kunzru: Will the Finance
Bill be passed before this session is
over or will it only be introduced?

8hri C. D. Deshmukh: The intention
is to introduce it.

Pandit Kunzru: Is the purpose of
introducing the Bill only to collect
customs and excise duties under the
Provisional Collection of Taxes Act?

Shri C. D, Deshmukh; Yes.

Pandit Kunzru: Under the :'rovision-
al Collection of Taxes Act, excise
and customs duty can be collected
only for 60 days after the introduction
of the Bill.

Shri C. D. Deshmukh: The hon.
Member can refer to the law on the
subject.

Pandit Kunzru: It is a fact, I may
say. I shall read this out, to the
House. Section 4.... '

Mr. Speaker: I think the hon. Mem-
ber£ need not discuss the legal aspects
of it.

Pandit Kunzru: It is not a legal as-
pect. It is stated here plainly that
if the Bill does not expire .earlier, then,
it will expire on the expiry of the
60th day after the date on which the
Bill containing it was introduced as
a Bill containing a declaration to the
effect that it is necessary to give effect
to the proposals in the Bill for the
imposition. or enhancement of dutles
of customs or excise. Are Govern-
ment certain that they will be able to

_convene the next session of Parliament
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before the period of 60 days after the
introduction of the Finance Bill is
over?

Shri C. D. Deshmukh: There is no
certainty about that. If a new situa-
tion arises, it will be considered.

Pandit Kunzru: Why do the Go-
vernment propose to content them-
selves only with the introduction of

the Bill?

Mr. Speaker: I think the point of
his enquiry is, how do Government
propose to proceed after the sixty day
period is over. Do they propose to
issue an Ordinance? It comes to the
same question.

Pandit Kunzru: Yes, Sir.

Shri C. D. Deshmukh: If necessary,
and if the expectation that sixty days
will be sufficient does not materialise,
then, an ordinance will have to be is-
sued.

Pandit Kunzru: Does it mean that
the Government had deliberately omit-
ted all veference to the introduction
of the Finance Bill in the programme
of Parliasnentary business already cir-
culated?

Shri C. V. Deshmukh: No. The Law
Ministry has reviewed the matter.

Shri T. T. Krishnamachari: May 1
ask whether the Government have
taken legal oplnion on the new situation
which has arisen, namely that the
Provjsional Collection of Taxes Act was
intended for a period when there was
no voting on account. The resent
situation is, there is voting on ‘account
which postpones the passing of the
Finance Bill indefinitely. Has Govern-
ment secured any legal opinion on this
point? What do they propose to do as
a result of that legal opinion?

Shri C. D. Deshmukh: I cannot say
here whether this particular point has
been considered by the Law Ministry.
Buti. I shall refer the matter to them
again.

Pandit Kunzru: What is the objec-
tion to the passing of the Finance Bill
that the Government propose to in-
troduce before this session is over?
What I want to know is why the
Government have preferred to have
an Ordinance passed to continue such
existing taxation as is annually
renewable.

Shri C. D. Deshmukh: Because it
was felt that it was preferable to
leave the matter to the new legislature.

Pandit Kunzru: The question is, if
there is cortinuance of the existing

398 PSD
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annually renewable taxation, why do
Government prefer an Ordinance to
the consent of this House.

Mr. Speaker: I was just considering
another point. On the dissolution of
this Parliament, all the Bills intro-
duced will lapse. The question will
therefore remain, as to whether the
declaration made by Government under
the Provisional Collection of Taxes
Act will survive on the lapse of the
original Bill, on the anticipation of
consideration of which, the declaration
is authorised. That is the point. The
hon. Finance Minister may consider
that point.

Shri C. D. Deshmukh: I have to re-
fer it to the Law Ministry.

Pandit Kunzru: May I again ask my
hon, friend the Finance Minister why
Government prefer an Ordinance to
the Passing of the Finance Bill with
*the consent of the House.

Shri C. D. Deshmukh: I had given
the reason. We thought it was pre-
ferable that even a matter of conti-
nuance of existing taxes might be left
to the new Government and the new
legislature.

Pandit Kunzru: Have Government
any apprehension that the new Go-
vernment or the new ligislature will
be against the continuance of the exis-
ting annually renewable taxes?

Shri C. D. Deshmukh: I cannot
guess what their attitude will be.
They may very well like to make a
reduction.

Mr. Speaker: I think we are enter-
ing into an elaborate argument. The
issues are clear. He has to 'examine
the legal position.

Pandit Kunzru: May I ask you,
Sir, as the guardian of the interests
of this House to consider whether
Government would be acting in the
spirit of the Constitution if they use
the ordinance making power to pass
what is virtually a Money Bill. This
is a matter of the utmost importance.
Legislation dealing with flnancial
matters would not be ordinary legis-
lation. It will deal with a matter in
regard to which there have been a
series of struggles in many coun-
tries for obtaining popular control.
Is the Government of India which
claims to be a democratic Govern-
ment, allowed to obtain money by
promulgating an Ordinance, that fs,
virtually by executive authority?
That is the point that I respectfuily
ask you, Sir, to consider as the guar-
dian of the rights and privileges of
this House.



28} Written Answers

Mr. Speaker: The hon. Member
wants me to express an opinion on a
wvery large issue all at once. I must
examine the position. But, I may
tell him that I myself do not like

romulgation of Ordinances, It is only
n extreme cases that an Ordinance
should be issued. The ordinary rule
should be No Ordinance. But, here,
as the hon. Finance Minister has
pointed out, there are other conside-
rations which we must look at:
I believe the point, which the Go-
vernment have before them is not the
point of the legality of the taxes ‘but
as to whether it will be not better
to have the proposals placed before
the newly elected- Parliament which,
according to them, will be more
democratic, rather than have the Bill
put through by the present Parlia-
ment. That seems to me to be the
issue.

Some Hon. Members: Quite true.

Mr. Speaker: If that is so, then we
shall’ have to further examine the
matter about the law.

Pandit Kunzru: Sir, may I request
you to consider another point also?
If the Finance Bill is passed, it does
not mean that any future’ Parlia-
ment will be prevented from altering
its provisions. All that is necessary
is that the Executive should not be
able to obtain money just by passing
a decree. It should not be possible
to obtain a rupee without the con-
sent of this -House. If the future
Parliament wishes to make any
change in the Finance Act passed by
this House, it will be fully entitled to
do 'so and its hands will not be tied
by anything done by this House. The
future liberty of action of Parlia-
ment will, therefore, not be restric-
ted in any way by
the Finance Act now.

Mr. " Speaker: I

I will consider that
oint.

WRITTEN ANSWERS TO QUESTIONS
. Corro;v

*177. Shri Deogirikar: (a) Will the
Minister of Commerce and Industry be
pleased to state how many lakhs of
cotton bales are required for running
textile mills and handlooms in India
per year?

(b) What is our production of cotton
bales during the year 1051-52?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) 42 lakhs
-0f bales of 400 Ibs. each.

(b) 83.6 lakh bales.

the passing of-
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OPENING OF FACTORY BY CADBURY
Fry (EXPORT) LTD.

*178. Shri Deogirikar: (a) Will the
Minister of Commerce and Industry be
pleased to state whether  Messrs
Cadbury Fry (Export) Ltd., have been
permitted to open a factory in India?

" (b) If so, what are the reasons for
doing so?

(c) What are the terms on.which this
permission has been granted?

" The Minister of Commerce and In-
dustry_(Shri Mzhtab): (a) M/s. Cad-
bury Fry (India) Ltd., were permit-
ted to set up a factory for the manu-
facture of Chocolate and Cocoa
Powder.

(b) Installed capacity for the ma-
nufacture of the items in question
was not sufficient ‘at the ' time the
permission was granted.

(¢) The firm were permitted to
get 'up the factory on the specific
condition that they would employ
Indian personnel and as far as possi-
ble give them necessary facilities to
learn the composition and process of
manufacture.

CoTTON-WASTE (EXPORT)

*179. Dr. Deshmukh: Will the Minis-
ter of Commerce and Industry be
pleased to state:

¢(a) the quantity of cotton-waste ex-
ported during the current #nancial
year so far and what its value is;

(b) the quota that is permitted to be
exported; and ’

(c) the prices at which cotton-waste
has been exported in each of the-years
1949-50, 1050-51 and 1951-52 per bale
of 400 1bs.?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) .and (¢). A

statement is laid on the Table of
House. [See Appendix I, annexure
No. 38.]

(b) Soft cotton-waste: other than

slivers, Rovings, ends and bondas is
permissible for export freely with-
out any quantitative restrictions.
Hard cotton-waste is subject to quota
restrictions. During 1952 licensing
period, a quota of 1,40,000 cwts. of
hard cotton-waste has been fixed for
export.

NacrUR ExPREss MiLL WORKERS’
STRIKE

*180. Shri Jnani Ram: Will the
Minister of Labour be pleased to state:

(a) whether it is a fact that 18,000
workers of Nagpur Express Mill have
gone on strlke for more than two
months: .
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~ (b) whether it is also a fact that two
office-bearers of the Union iz,
Shamrao Dalikar and Mithulal have
- gone on hunger strike and their condi-
tion is serious; and

(c) if so, whether any attempnt has
been made to settle the matter?

The Minister of Labour (Shri Jag-
Jivan Ram): (a) The Express Mills
. do not employ 18,000 workers. There
was no total strike for more than
two months continuously. There were
partial and sporadic illegal strikes
during the period and the Mills closed
indefinitely on the 18th December 1951
-and reopened on the 1st February
1952. The maximum number of
‘workers on strike during the period
«did not exceed 8,000.

(b) Two office bearers of different
“Trade Unions were on hunger strike
but gave up the fast on the 4th Feb-
ruary 1952. ‘

(c) Yes. Several attempts were
‘made by the Madhya Pradesh Go-
-vernment to settle the dispute. Two
press notes were issued by that Go-
vernment advising the employees tqQ
resume work pending arbitration
or adjudication of the dispute. Th
dispute has since been settled. :

CLOTH (PRODUCTION)

%181, Shri S. N, Das: (a) Will the
Minister of Commerce and Industry be
pleased to state the monthly production
of cloth during the period August to
‘December, 1951 and January, 1952?

(b) What percentage of the above
production were dhoties and sarees?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) and (b).
A statement is lald on the Table of
'ﬁme ngjse. [See Appendix I, annexure
No. 39.

Hanproom CroTtH FOR DEFENCE
MINISTRY

*183. Dr. M. M. Das: Will the Minis-
ter of - Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
‘Cottage Industry Directorate has re-
quested the Defence Ministry to pur-
chase handloom cloth to meet a part of
their cloth requirements;

(b) if so, the reaction of the Defence
Ministry to such a proposal; and

(¢) whether it is a fact that the
Indian Standards Institution has been
asked to formulate standards of hand-
loom cloth for requirements of the
Defence Ministry?
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The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Yes.

(b) The Defence Ministry are pre-
pared to purchase handloom cloth
against their requirements it it comes
up to the minimum prescribed speci-
fications.

(c) Yes.

IMPORT OF ART SILK

*184. Shri S. M. Ghose: (a) Will the
Minister . of Commerce and Industry be
pleased to state whether it is a fact
that importation of large quantity of
Art-Silk is causing great injury to the
indigenous pure silk industries in our
country? '

(b) What steps have Government
taken or propose to take to protect our
silk industry from ruination including
that of Cocoon producers?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) So far as
Government are aware, the indigenous
silk industry is not being adversely
affected by the import of Art-Silk
yarn.

(b) The Silk Industry has been
given Tariff Protection since 1934 and
the Central Silk , Board which was
set up by the Government in 1949 is
taking all possible measures. to pro-
mote the development of the Raw
Silk Industry in India. The Board
is also giving grants to the various
State Governments for utilization on
sericultural schemes which are ulti-
mately beneficial to cocoon rearers
and raw silk producers in the coun-
try.

MALAMPUZHA SCHEME

*185. Shri Damodara Menon: (a)
Will the Minister of Planning be
pleased to state whether it is a fact
that the Malampuzha Scheme in Mala-
bar was suspended by the Madras
Government on the ground that Central

-subsidy has been refused?

(b) If so, what is the reason for the
refusal? )

(c) Are Government aware that the
suspension of the Scheme at the pre-
sent stage will involve huge waste of
public money?

The Minister of Planning (Shri
Nanda): (a) No Central Subsidy or
loan was agreed to by the Govern-
ment of India for the Malampuzha
scheme, but during the current year
the Central Government have given
a loan of Rs. 6 crores for the Tunga-
bhadra and Lower Bhavani Pro-
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jects and purchased Rs. 5 crores of
securities from the Madras Govern-
ment for easing their ways and means
position. For the balance the Mad-
ras Government had to depend upon
their own resources, which appear to
have proved inadequate to meet their
commitments.

(b) Does not arise.

(c) Government understand that
the scheme has not been suspended,
but that the expenditure is only being
phased in accordance with the re-
sources available to the State.
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IRON FOR BIRLA ENGINEERING COLLEGE

[*186. Shri Oraon: Will the Minister
ct>f C‘tm:amerce and Industry be pleased
0O state:

(a) whether the Central Government
have received any application for the
allotment of iron to the Birla Engineer-
ing College, the construction work of
which is going on in Ranchi District of
Bihar for several years;
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(b) if so,” whether the Central Gov-
ernment have ordered allotment bf iron;.

(c) if the order has been issued,
when was it issued and for what.
quantity;

(d) whether the full quantity of iron.
allgtted has already been supplied;.
an

(e) if some quantity still remains,
when is it expected to be supplied?]

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Yes.

(b) No.
(c) to (e). Do not arise.

D1SPLACED PERSONS CLASSED AS
PERMANENT LIABILITY

25. Shri A, C. Guha: Will the Minis~
t{:rt of Rehabilitation be pleased to
state:

(a) the total number of East Bengal
displaced persons who have been class-
ed ats Permanent Liability by Govern-
ment;

(b) the total number of East Bengal
displaced persons provided in different
camps, with the names of the camps,
the total number of displaced persons
in each camp and the dole they are
receiving; and

(¢) the average mortality and child
mortality in each camp and also death
rate per hundred?

The Minister of State for Rehabili-
gasta%% (Shri A. P. Jain): (a) About

(b) The attention of the hon. Mem-
ber is invited to the reply given by
me to part (a) of Unstarred Ques-
tion No. 9 on the 14th February, 1952.
The rates of doles are Rs. 12/- per
adult and Rs. 8/- per child per month.

(c) The information is being col-
lected.
T. B. PATIENTS AMONG ‘DISPLACED

PERSONS

26. Shri A. C. Guha: Will the Minis-
t?rt of Rehabilitation be pleased to
state:

(a) whether Government have any
scheme for helping the T.B. patients
among the displaced persons of East
Bengal;

(b) it so, the number of beds in
sanatoria and hospitals available to
them, the total number of such patients
and the total number receiving Gov-
ernment aid; and

‘(c) the pecuniary aid given to such
patients?
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The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Yes.

(b) Two hundred and sixty-three
beds have been reserved for T. B.
patients from East Pakistan. The
total number of T.B. patients is not
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known. The number of those recél-
ving Government aid is 263.

(c) Where free beds are provided
no other pecuniary aid is necessary
since all expenditure on nursing, diet
and medicines is met by Government.
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CORRIGENDA
to
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In Volume I—
1. No. 2, dated the 6th February, 1952,—
(i) Col. 23, line 33 for “to provide for” read ‘“further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for".
2. No 5, dated the 12th February, 1952,— .
(i) Col. 309, for existing last line read “chancellories or in government, but”
(if) Col. 362, line 31 for “Kamth” read “Kamath”.

3. No. 6, dated the 13th February, 1852,—
(i) #m 3Re, dfe 2y & “or [T & wqre 9% e At oF
(i) 9T 3R, GfRr 4 & “aaw”’ & eqrT 9T Caw” 9§ |
(iii) Col. 443, line 8 for “ony” read ‘only”.
=ty te Glake S ! g4 ghe 00 i 8952 S o il VY K (iV)
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(i) Col. 1564, in the beginning of line 17 from bottom insert “voted"'.
(if) Col. 1612, line 3 from bottom for “purpose” read ‘“propose”.

(iii) wrr g5y, dfiee | F “gea”’ & e ax ‘Iw A 9F

———

276 PSD



THE

PARLIAMENTARY BDEBATES

(Part II—Procee ings other than Questions and Answers.)
OFFICIAL REPORT

1083
PARLIAMENT OF INDIA

Friday, 22nd February, 1952,

The House met at Half Past Nine of
the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

~ (See Part I)

-

10-42 A.M.
MOTION FOR ADJOURNMENT

Srump IN COTTON PRICES

Mr. Speaker: I have received nolice
of an adjournment motion from Dr.
P. S. Deshmukh on, as it says, ‘‘the
grave situation which the cotton
growers of India are facing as a result
of unusual slump in the cotton prices,
as a result of the policy of the Govern-
ment of India”. In the first place, I
do not think that this matter ralses
any one definite issue. Also, there is
doubt whether questions of policy
should be properly discussed on ad-
journment motions. I do not know
when the slump began and also from
what point of time this policy was
started which was responsible for this
slump. Therefore.........

Dr. Deshmukh (Madhya Pradesh:
I can explain, Sir.

Mr. Speaker: But we need not take
up time with that explanation. The
hon. Member will have an opportunity,
I believe. when the vote on account

comes up.

Dr. Deshmukh: But, Sir, this is a
matter of very great importance to a

large number of people.

Mr. Speaker: That is quite all right.
But lIthe point is that the adjournment
motion is not the proper method of
raising this aquestion, howsoever im-
portant it may be.

407 P. SD.

1086
RAILWAY BUDGET, 1952-53

The Minister of States, Transport
and Railways (Shrl Gopalaswami): In
compliance with Article 112 of the
Constitution, I rise to lay before
Parliament the Annual Financial
Statement in respect of Railways
showing the estimated receipts and
expenditure for the year 1952-53. On
a similar occasion last year, in intro-
ducing this Statement before the
House, I said, “This is my third
Budget. It will be my last one also...”

Shri R. K. Chaudhuri (Assam): No,
no.

Shri Gopalaswami: I am only read-
ing out what I said last year: “...and I
look forward to handing over this
magnificent national assent and its
management to younk and capable
hands before the Budget for 1952-53
becomes due.” I must apologise for
standing in this place again to present
the Railway Budget for the year 1952-
53. But I am. not to blame for this
state of things. The blame attaches
to the timing, duration and completion
of the General Elections. Out of the
497 Members of the new House of the
People about 417 have been declared
elected already. A few results are
still to come in. And the ‘commence-
ment and completion of the elections
for the Upper House have still to be
arranged for. So it is clear that the
new House of the People and the
Ministers who will be resoonsible to it
will not be in position for perhaps
another two months, and it has fallen
to my lot to stand before you today
and present this Annual Financial
Statement for Railways. But I propose
to do only the minimum tiat may be
required of me before the new Parlia-
ment meets. 1 propose to present only
this Annual Financial Statement. The
voting of the Demands for Grants
under article 113 has necessarily and
very properly to be left to the new
House of the People which will be
supervising and controlling the admi-
nistration for at least eleven out of the
twelve months of the next financial
year. 1 propose to ask this House only
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to vote such supplies as may be neces-
sary for meeting the estimated expen-
diture for the first four months of the
coming financial year.

It has been the practice—and I my-
self have followed it—of accompanying
the presentation of this Annual Finan-
cial Statement with a speech from the
Railways Minister, and that speech, on
the three occasions on which I had to
make it, took me on the average, about
an hour and a half to deliver. I do not
want, this year, to inflict. such an
agony on the hon. Members of this
very much attenuated House which is

ding fast towards its own extinc-
aon. Perhaps the agony may be left to
be inflicted by the Minister who will
stand in this place before the new
House of the People and perhaps hon.
Members would like that agony to be
endured not so much by themselves
but by the very much larger House
that will face the new Minister of
Railways.

I have therefore no speech to deliver

ay. 1 propose only to say a few
words by way of presenting this annual
Statement. The Annual Financial
Statement gives the estimates for the
whole year, as without a picture for the
whole year the House will not be in a
position to judge the propriety of
granting supplies even for the first four
months. Instead of a speech, or in
place of a speech, in addition to the
usual documents that are handed over
to hon. Members on an occasion of this
gort, I am placing on the Table a White
Paper. This White Paper is divided
into two parts. It incorporates the
usual Explanatory Memorandum of the
Financial Commissioner for Railways
which is an annual document. But this
document is preceded by an introduc-
tion to which I would invite parti-
cularly the attention of hon. Members.
It is a rapid survey of the history of
railway enterprise in this country and
of the broad results of railway work-
ing. It is not merely that. It is, if
hon. Members will care to devote some-
time to reading it, an Iimaginative
assessment of policy, programme, exe-
cution and administration. It is inspir-
ed by a healthy optimism as to the
future, founded, firstly, on the actual
achievements in railway administration
since Independence and, secondly, it is
a recognition of practical Indian states-
manship at the top political level and is
also rather inspired by the proved con-
fidence in Indian railwaymen—techni-
cal, general, administrative and finan-
cial. That is to say, it looks forward
to the future with the fullest confl-
dence as to the achievements that may
be expected.

22 FEBRUARY 1852

Railway Budget, 1088
1952-53.

I wish on this occasion to draw
attention only to a few salient points
in the estimates that are placed before
the House. It is usual to refer to the
results of rallway administration in the
last completed year, the current year
and what is expected in the coming
year. The revised estimates of gross
traffic receipts and working expenses
were Dplaced at Rs. 263'4 crores and
Rs. 180-31 crores respectively for the
year 1950-51. The variations were
small. The surplus for the year was-
estimated at 14:24 crores. The
actual figures amount to Rs. 1505
crores, largely due to a saving of
Rs. one crore under Miscellaneous Ex-
penditure,

For 1951-52 the budget estimates
placed the gross traffic receipts and
working expenses at Rs. 279-50 crores
and Rs. 216-97 crores respectively. The
latest anticipations with regard to the
current year are that as a result of
large scale import of foodgrains and an
increase in industrial production the
goods earnings will improve by Rs. 7°51
crores. There have been increased
military movements and a large scale
diversion of traffic in smalls to parcels
account and these account for an im-
provement of Rs. four crores approxi-
mately. These increases are offset to
the extent of 2} crores in the earnings
from passenger traffic of which Rs. one
crore is attributable to the decision
taken after the introduction of the
Budget not to apply the increase in

assenger fares to suburban traftic.

he residue of Rs. 1} crores is attribut-
able to a drop in first and inter class
traffic.

There has been an increase of Rs.
897 crores in the working expenses, of
which Rs. 3:32 crores is attributable to
the increase in the dearness allowance
granted during the year. Rs. 1-09
crores has been absorbed by larger
losses on grainshops due to increase in
prices. Operational expenses recorded
an increase of F.:. 140 crores due main-
ly to the introduction of additional
train services; the acceleration in the
programme of repairs and maintenance
accounts for an additional Rs. one
crore.

The net surplus for the current vear
after payment of the dividend to gene-
ral revenues is now estimated at

‘Rs. 22-06 crores against the budget esti-

mate of Rs. 21.85 crores. This will be
distributed between the Development
Fund and the Revenue Reserve Fund—
Rs. ten crores to the former and
Rs. 12-06 crores to the latter. Besides

_this, an appropriation of Rs. 30 crores

to the Deprecigtion Fund is included
under Working Expenses,
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For the Budget year the gross reve-
nue is placed at Rs. 298-47 crores,
roundly Rs. 299 crores, which is a crore
less than 300 and the Working Ex-
penses are estimated at Rs. 232-94
crores. The goods earnings are likely
to increase, partly due to augmentation
of railway transport capacity and part-
ly to increase in industrial activity.
Further progress has been made in the
process of rationalisation of the freight
structure by adjustment in the rates for
sugar, oilseeds, iron and steel and
coal—particularly, coal—and these are
estimated to bring additional revenues
of the order of Rs. nine crores.

Passenger earnings are estimated to
produce Rs. 125 crores less than in’
the current year. Taking these facts
into account the gross earnings of the
coming year are estimated to produce
Rs. ten crores more than the revised
estimates of the current year. The
Ordinary Working Expenses of Rs.
202-7 crores are about Rs. seven crores
more than the revised estimates for the

current year. Increased coal freight .

alone will account for Rs. 2:4 crores.
Continued increase in the cost of sup-
plies and services and an acceleration
of the programme of repairs and main-
tenance account for the balance.

Hon. Members will have noticed that
thus the growth in expenditure is well
below the growth in revenues in spite
of additional services and larger ame-
nities being provided. This reflects the
effectiveness of the financial and admi-
nistrative control which has been exer-
cised on the economics of railway
operation.

11a.m.

After payment of dividend to Gene-
ral Revenues the net surplus is estimat-
ed to be Rs. 24-87 crores. The capital
programme for the railways has now
been stepped up to Rs. 80 crores .n the
coming year of which Rs. 43 crores will
be expended on replacement of rolling
stock and machinery and about Rs. 37
crores for structural and other engi-
neering works etc. It is expected that
with the financial provision which has
now been made and which is proposed
to be maintained in the coming years
the back log of arrears of replacements
will be fully overtaken by the year
1954-55. A provision of Rs. 15 crores
has been made for track renewals So
that the bottlenecks in the faster move-
ment of trafic may be eliminated.
Imporiant other vrovisions are: Rs. one
crore for the comvpletion of the
Chittaranjan locomotive project. Rs.
12 crores for the coach building
factory at Perambur which is
expected to be in .production in two
years’ time, Rs. two crores for the
Kandla-Deesa project; there is also pro-
vision for the construction of the fol-
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lowing three new railway lines: Madho-
pur—Murliganj on the O.T. Railway,
Kastagram—Pariharpur on the E. I
Railway and Quilon—Ernakulam on
the Southern Railway.

The major demand on the resources
is certainly for rehabilitation. When
this rehabilitation is completed, capital
allotments should be and could be more
largely diverted towards the expansion.
of rail facilities in India. We are mak-
ing provision already in a small way
Jor essential projects of expansion. If
has been agreed, however, that there
will be a transport component in the
estimates of major industrial plans,
that is to say when, a large industrial
scheme is undertaken, simultaneously
provision should be made for the addi-
tional transport facilities that will be
required for making that industrial
scheme the success it deserves to be.
Provision for this purpose will be in
addition to what I have mentioned al-

ready.

. Now, the period of five years since
independence will be completed with
the budget year. It has been one of
remarkable expansion of the Indian
Government Railways system. I would
only mention a few points to show how
remarkable it has been. The route
mileage of Government Railways has
increased by 6,880 to 33.303 on ,lst
March. 1951. This was of course due
largely to the integration of the ex-
Indian State Railways. The capital at
charge of Government Railways will by
the end of the budget year increase by
Rs. 160 crores to a total of Rs. 862
crores on 31st March, 1953, about a
third of the additional capital repre-
senting the capital of the ex-State Rail-
ways. The gross traffic receipts during
these flve years will have increased by
40 per cent. from Rs. 213-10 crores to
Rs. 298'47 crores, the highest figure so
far touched in the history of Indian
Railways. The ordinary working ex-
penses representing the cost of railway
operation will record an increase of
only 26 per cent, the total amounting to
Rs. 202'7 crores. The ratio of ordinary
working expenses, excluding deprecla-
tfon, to gross trafic receipts will
register during this period a decrease
from 75-3 per cent. to 67-9 per cent.
The net earning power of the Govern-
ment Railways has also improved
considerably. The net traffic receipts
recorded an increase of 64-8 per cent.
from Rs. 39:78 crores in 1948-49 to
Rs. 65-53 crores jn 1952-53. The return
on capital, that is the percentage of the
net traffic receipts to the capital at
charge, has steadily risen from 5-66 per
cent. in 1948-49 to 7:6 per cent.

After meeting in full the dividend
payable to General Revenues, Railways
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[Shri Gopalaswami]

have utilised the net surplus towards
strengthening their reserve funds. The
balances in the Depreciation, Develop-
ment and Revenue Reserve Funds will
amount to Rs. 163-55 crores on 3lst
March, 1953. I mention these facts to
indicate how sound at the present mo-
ment the finances of the Indian Gov-
ernment Railways are. There are in-
deed few raillways of the same magni-
tude in the world, in countries of com-
parable size and volume of traffic,
which can claim to have done anywhere
near so well in recent years as Indian
Railways.

A good deal of what we have been
able to do during the last two—three
years is due to the revised flnancial
Convention which was ratified by Par-
liament and which came into force on
the 1st April, 1950. To illustrate what
this has meant. I would only quote a
few figures. As a result of this new
Convention it has been possible to make
increased allotments for the rehabilita-
tion programme—in 1949-50 we allo-
cated Rs. 31 crores for this pur-
pose, in 1950-51 Rs. 32 crores, in 1951-
62 Rs. 53 crores according -to the re-
vised estimate, and in 1952-53 the
budget estimate puts it at Rs. 58 crores
—in all totalling Rs. 174 crores in the
course of four years. This impressive
increase in the provision of funds for
rehabilitation is being utilised to make
good the deficiencies of earlier years
due to the effect of war and partition.
Under locomotives. during these four
years we have provided an additional
1,135 locomotives, under carriages we
have provided 2,214, under wagons
18,711. But even so, we have still to
make considerable progress before we
can say that we are above lack of ade-
quate facilities or above being depend-
ent on very inadequate facilities for
mo;ﬁng both passenger and goods
traffic.

[PaNDIT THAKUR Das BHARGAVA in the
Chair]

On the 1st April 1951 the number of
locomotives which required to be re-
placed was 1,640, the annual replace-
ment flgure calculated on our total
stock being of the order of 200. Under
coaches. 5.120 was the figure and under
wagons 25.000 wagons remained to be
replaced on the same date, the normal
annual wastages under these heads
being only 600 and 5.500 respectively.
The condition of the track had con-
siderably deteriorated as maintenance
and replacement could be carried out
only to the minimum required for
safety purposes in previous years. Dur-
ing the war, 26 branch lines were torn
up and dismantled to provide perma-
nent way materials for use overseas
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and on military projects in India.
These have to be restored and a three-
year programme of restoration has
been undertaken and many of the dis-
mantled lines are in the process of this
restoration at present. It is hoped that
this programme will be completed in
another two or three years.

It is not merely that we are financial-
ly very much better off. Railways have
shown a considerable increase and a
welcome increase in what you might
describe as ‘“operational efficiency”.
There has been remarkable improve-
ment in this respect as is evident from
the following facts. The wagon turn-
round both on the broad gauge and on
the metre gauge railways which was
11-1 and 6'¢ days in March 1949 had
decreased to 10°'5 and 5-8 days in March
1951 respectively. The number of
engine failures in 1948-49 was 7,250
while In 1950-51 it was only 3,911. The
engine miles per engine failure were
30,000 in March 1949 and the corres-
ponding flgure in March 1951 was
40,000. The detention of wagons in big
marshalling yards which was 32 hours
in 1948-49 had been reduced to 22 hours
in 1950-51. In the handling of goods
traffic on the railways, there has been
a very general improvement all over.
But the most outstanding achievement
of the year 1951-52 has been the part
played by the railways to assist my
hon. colleague the Food Minister to
avert famine in Bihar. While in 1950
Bihar received only 74,000 tons of
foodgrains from outside the State, 7-8
lakh tons were imported in 1951, of
which nearly flve lakh tons had to be
transported within the short period of
about three months before the trans-
port system in the rural areas could
be immobilised by the rains.

In addition to all this, many records
in railway administration have been
broken. New records have been es-
tablished. The magnitude of this
achievement is there for anyone to
see. But I will mention two or three
of these items in order to prove what
I have said. In recent years, the mag-
nitude of the increase in the volume
of trafic has been unusually heavy.
I have had a comparison made under
a few of these items between the state
of things at present and the state of
things as they existed in 1938-39, that
is, just before the outbreak of the last
war. In making this comparison, we
have taken only those railways which
have not been affected by the partition
or the Integration of the ex-Indian
States’ railways. Taking these com-
parable railway systems and adding
the figures of all these systems toge-
ther, we find—taking 100 as a kind of
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index figure for 1938-39—that the num-
ber of passengers originating has shown
an increase to 306 in 1950-5]1; passen-
ger miles 271; tons originating 123;
and ton miles 144. I do not think I
would weary the House much further.

There are two events which are like-
ly to take place before the next finan-
clal year closes. One of them is the
holding of a session of the Interna-
tional Railway Congress in this coun-
try. An invitation was extended to
them and it has been accepted. The
second is the Centenary of the Indian
Railways. The first train steamed out
of Bombay in 1853. In 1953 the Cen-
tenary occurs and it is proposed to
celebrate it as befits the occasion.
Plans are being got ready for that pur-
pose and it is expected that if possible
these two events might synchronise
sometime in the spring of 1953 and if
they do not actually synchronise the
Centenary will probably follow the In-
ternational Railway Congress within a
few weeks. ’

Before I close I should like to say a
few words about the assistance that it
has been my good fortune to receive
from everyone connected with the
rallway administration in this country.
I would call them all railwaymen and
at the head of this body I place my
hon. colleague Mr. K. Santhanam.
From him I have received co-operation
and assistance which cannot be measur-
ed in any conventional terms. He has
been bringing .to his task an amount
of knowledge of railway problems and
administration a capacity for hard
work and intelligent advice which have
given me assistance which I value very
greatly. I had hooed that it would
have been possible for him Yo have
continued his connection with raiiway
administration in this country for some
more years at least, but the vagaries
of the ballot box have deprived Par-
liament of the valuable services ir this
direction which he might otherwise
have rendered. He is, however, pro-
ceeding to take up responsibilities of a
different character. May I, on behalf
of myself and on behalf of all other
Members of the House, extend to him
our greetings on the assumption of his
new responsibilities and wish him god-
speed in the good and constructive
work he would be called upon to ren-
der in his new capacity?

Of the assistance I have received
from members of the Railway Board
I would not speak at any very great
length. That assistance has been ren-
dered with loyalty, enthusiasm and an
anxiety to produce the best resulta
which have extorted my appreciation.
And let me say. in answer to some
eritics who hesitated to accept the
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small changes I made in the constitu-
tion of the Board a year ago, that
those changes have produce _resulu
which are all to the good; administra-
tion has improved; administration has
been smoother and the relations be-
tween the political chiefs and the per-
manen{ services who man the Railway
Board have been of the happiest
possible description. ‘Beyond that the
Railway Board has maintained contact
with ifs regional chiefs and the offi-
cers and men around them in a manner
which is all to the good,

[MR. SPEAKER in the Chair]

Of officers on the rallways and the
men on the railways I wish only to say
this: they are a fine body of men.
do not know if hon. Members nowa-
days hear so much of corruption
amongst officers on the railways as
they * used to complain of a few years
ago. I believe the standard of charac-
ter amongst railway officers is high, 1
wolild say, compared with the standard
which perhaps might exist elsewhere.
I can say after more than three and a
half years of experience of these men
that their standard is really high. The
capacity of the men and officers is such
that it will not compare unfavourably
with any similar body of men else-
where in the world. It is only when
our men go to some of these interna-
tional conferences, it is only when in-
ternational congresses meet here, that
they find that after all they are not
such an inferior body of men as ordi-
nary people take them to be. There
are people in other parts of the world
who are anxious to get their help and
assistance in solving their problems in
their own countries. ‘

With the trade unions, I must say,
on the whole, my relations have been
happy. There have of course been
threats of sirike now and then. But I
have never found it impossible to come
to terms with the leaders of these
trade unions. That, I think, is evi-
dence of the sense of responsibility
which actuates these leaders. There
was a threat of a strike in the curremnt
year and negotiations were started and
at the end it was possible to avert the
strike, a development which I attribute
to the sense of patriotism that animat-
ed both leaders and men in these trade
unions. And though within the last
day or two we have been told that the
strike is not off—the threat might be
revived and so on—I have no doubt
that any person who happens to be in
my place, if only he will tackle it in
the proper way, will be able to arrive
at settlements which would be accept-
able both to the Government-empioyer
and the workers on the railways.
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I wish to say no more except to refer
to a concluding observation I made
.x.l‘ast year 1n my speech. I said then,

An emotional peroration is however
not amongst my failings. I can only
end now by saying Indian Railways
have since I made my last budget
speech done definitely better and will
.do better and better in the future.”

’ ‘Let me conclude by saying that
“Indian Railways have done better in
"1951-52 and will do still better in the
-years to come.

"BASIC PLAN CONFERENCE OF
FOOD MINISTERS

The Minister of Food and Agricul-
ture (Shrl K. M. Munshi): I propose
#to make a statement to thé House on
:some decisions arising from the pat-
‘ters that we discussed at the Basic
Plan Conference of the Food Ministers.

The Basic Plan Conference of the
Food Ministers met on the 19th and
20th of this month and reached certain
decisions. It was found on scrutiny
that the five million tons which we pro-
posed to import this year are adequate
to meet the demands of the country
except in the matter of rice. The in-
ternational position of rice supplies is
precarious and the conference, in view
of the difficulties in the South, devoted
particular attention to husbanding the
internal resources to the highest extent.
It was, therefore, decided that certain
austerity measures as regards rice
should be enforced and a concerted
drive for the procurement of rice
should be undertaken particularly in
the surplus States of Madhya Pradesh
and Orissa. All the States have agreed
to put forward their best efforts in
order to secure the maximum procure-
ment. .

In view of the necessity of securing
prompt internal procurement of rice,
the Government of India have decided
to allow an increase, varying according
to areas and circumstances, in its pro-
curement price not exceeding Rs. two
per maund in all States. This increase
will be effective only up to the end of
May 1952. It is hoped that the in-
crease in price will enable the surplus
States to make available a minimum
©of 500,000 tons of rice to the deflcit

areas.

The Government of India have also
Teconsidered the present scheme of
Yood subsidy which is confined to cer-
tain selected industrial towns in high-
1y deficit areas. It has been found that
the subsidy does not make any signi-
ficant contribution to lowering the cost
©of living in the industrial towns and
the cost of manufacture of goods. It

is also the contention of practically
every State Government that the main-
tenance of low issue prices in the sub-
§1dxsed towns and much higher prices
in the rest of the State cannot be justi-
ﬁed. befpre the people of the State.
Again, since prices of foreign import-
ed foodgrains have registered a further
increase recently, the disparity be-
tween the prices in the subsidised and
unsubsidised sections will become
larger this year under . the present
scheme. After careful consideration
the Government of India have decided
to discontinue the present subsidy as
from March i, 1952, subject to certain
exceptions. The exceptions are that
all imported milo will be subsidised
and issued to State Governments at
Rs. 15 per maund as against its pre-
sent actual cost of Rs. 19 per maund.
In addition, Travancore-Cochin, which
is a highly deflcit area and hence in a
class by itself, will be given some fin-
anvial assistance to prevent an undue
increase of issue prices in the State.

The present scheme of procurement
bonus entitles surplus States to the
bonus if their exports to deficit areas
exceed an estimated target and entitles
deficit States to receive a similar bonus
if {heir imports fall below an estimated
target. It has been found from expe-
rience that such bonus does not serve
as a special incentive for increasing
exports from surplus States or reduc-
ing imports into deflcit States. The
Government of India have therefore
decided to discontinue the bonus
scheme also. Certain types of develop-
ment schemes which are at present fin-
anced from bonus received by the
States wilMl hereafter be financed by a
direct grant.

APPROPRIATION  (RAILWAYS)
BILL

The Minister of States, Transport
and Railways (Shri Gopalaswami): I
beg to move:

“That the uiill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the year ending on the
81st day of March, 1952, for the
purposes of Railways, be taken
into consideration.”

I do not think I need say anything
on this. ‘The House has voted the su|
plementary grants and this is mere
putting the seal of law on these ap-
propriations.

Mr. Speaker: The question is:

“That the Bill to authorise pa{-
ment und appropriation of certaln
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further sums from and out of the
Consolidated Fund of India for the
service of the year ending on the
81st day of March, 1952, for ‘he
purposes of Railways, be taken
into consideration.”

The motion was adopted.
Clauses 1 to 3 m{t]alre added to the
i

The Schedule was added to the Bill.

‘The Title and the Enacting Formula
were added to the Bill

Shri Gopalaswaml: I beg to move:

“That the Bill be passed”.
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

APPROPRIATION BILL

The Minister of Finance (Shri C. D.
Deshmukh): 1 beg to mow(e:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the year ending on the
31st day of March, 1952, be taken
into consideration.”

This motion also does not require
any speechr because most of the mat-
ters covered in it have already been
discussed.

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certaln-
further sums from and out of the
Consolidated Fund of India for
the service of the year ending on
the 31st day of March, 1952, be
taken into consideration”,

The motion was adopted.
Clauses 1 to 3 were added to the
Bill

The Schedule was added to the Bill

The Title and the Enacting Formula
were added to the Bill

Shri C. D. Deshmukh: I beg to
move: ‘

“That the Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.
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THE PUNJAB BUDGET, 1832-53
DeMANDS FOR GRANTS ON ACCOUNT

Mr. Speaker: We will now proceed
with the further discussion and voting
on Demands Nos. 9, 10, 13, 15, 20, 29,
30 and 38 for grants on account (Pun-
jab State). The cut motions are also
under consideration.

In this connection a point was rais-
ed as to how far an amount as shown
in the Appropriation Bill in excess of
the pro rata amount or at any rate in
excess of the amount as finally arriv-
ed at for the whole year’s demand, was
permissible. I anxiously considered
the point. I have carefully gone
through the arguments advanced by
various hon. Members, as also the hon.
the Finance Minister during the course
of the debate on the 19th February,
1952. The question is of importance
front the point of view of correct inter-
pretation of the provisions of the Con-
stitution; but more than that, it is of
greater importance from the point of
view of the exercise of control of this
House over the financial affairs of
Government.

Viewed from the latter point of view,
it is for consideration as to whether
the system of deduct-entry is any
longer desirable in the present set-up
of things. There are, I appreciate,
varfous practical difficulties in abolish-
ing the system all at once with short
notice, as the same has been prevailing
for a longenumber of years. I would,
therefore, like the hon. the Finance
Minister to examine the question of the
manner of keeping accounts, so that
it may not conflict with the proper
interpretation of the Constitution and
at the same time cargy -out the object
thereof which is to secure an effective
control of the House. The matter is
complicated and necessarily requires
deep and quiet thought. The Estimates
Committee of the House may also be
helpful and it may therefore be con-
sulted on this point.

So far as the present limited question
is concerned, I find that a specific esti-
mate of rupees flve crores and odd is
made on account of expenditure likely
to come in the course of payment dur-
ing the first four months; and the pro-
bable receipts are shown both by the
footnote, as also in the main body of
the Budget. Further, the totality of
the year's Budget is going to be put to
the Punjab Legislature where matters
of policy regard the operation of
trade activities of that Government can
be thrashed out. I would therefore
like to know what the hon. the Fin-
ance Minister has to say about the
system of accounts to be maintained
hereafter. I would not like to commit
this House or myself or the Punjab
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[Mr. Speaker]

Legislature just at the moment to any
particular view about the true inter-
pretation of the provisions of the Con-
stitution or the wider constitutional
aspect. This should not be taken as
expressing my views on the consti-
tutional aspect or as a precedent.

The Minister of Finance (Shri C.'D.
Deshmukh): Sir, I am very grateful
for the guldance that you have given
in this matter. It does raise an im-
portant procedural point which has a
constitutional bearing in regard to
deduct-entries and as I have not nad
the time to discuss the question with
the Comptroller and Auditor-General,
I am not in a position to say how a
dificulty of this kind could be got
over in the General Budget to be in-
troduced in, a few days’ time. Last
year, we 'dealt with the Budget
and  although there were many
receipts in the form of deduct-entries
under expenditure, I do not believe
there was a case where the matter
became conspicuous by reason of the
Vote on Account under any particular
demand exceeding the total expendi-
ture shown for the year. Neverthe-
less, whatever we did last year, it is
important to ensure that we do not
violate the letter and spirit of the
Constitution in any direction. Off-
hand, I can think of one or two alter-
native ways of getting out of the diffi-
culty. It might be possible to submit
for the vote of the House, the gross
expenditure and yet make ah arrange-
ment with the Comptroller and Audi-
tor-General to have the receipts ac-
counted for in a particular fashion.
The only objection that I can think of
at the moment to any procedure other
than the one followed at present is
that there is a risk of both sides of
the Budget being inflated, but that
could be avoided and yet the constitu-
tional propriety of submitting the
gross expenditure to the vote of the
House is secured and that might be a
very appropriate solution. I shall
have a further ogportunity of making
a statement on this matter.

In regard to this particular demand
no immediate question arises of con-
stitutional propriety and the only
question that arises is of logic, if I
might say so, that is to say hon. Mem-
bers are entitled to know why we are
asking them to vote a demand of
Rs. five crores and odd when the total
demand of the year is set out as
Rs. 34 lakhs and odd and I think that
logical perplexity could be removed
by an explanation such as I have al-
ready given. Once the House is satis-
fled about the reasons why the total
expenditure for this period exceeds
the total expenditure as shown, then I
see no legal objection to tkeir voting
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the sum which Is actually set out as
the estimated expenditure for part of
the year for the purposes of the Vote
on Account. There is no other sum
that I can substitute for that sum
because it does happen to be the ex-
penditure estimated to be incurred
during this period and fortunately it
happens that there are no receipts
during the period anticipated. There-
fore, this is both the gross and the net
expenditure and hence the constitu-
tional request that I am making to the
House is that this particular expendi-
ture for the purpose set out be voted.
Therefore, as you say, without com-
mitting yourself to any ruling in
regard to the general issue, it would
bé quite in order for the House to pro-
ceed to consider the demand on its
merits and if they are satisfled about
the merits, to vote it.

Shri Kamath {[Madhya Pradesh):
May I ask a question for the resolu-
tion of a doubt that still lingers in
my mind in view of the explicit provi-
slons of article 116 which says that
the procedure for the Vote on Account
is regulated by the provisions of
article 113, clause 2 of which says
that the House shall have power .to
assent or to refuse to assent to any
demand or to assent to any demand
subject to the reduction of the amount
specified therein? Article 116 gives
Power to the House to make any grant
n advance in respect of the estimated
expenditure for a part of any flnancial
year, and which therefore should not
be, according to the provisions of the
Constitution more than the total
demand; and even otherwise the House
has not power to assent to any en-
hancement of the demand. Under
article 114 no money shall be with-
drawn from the Consolidated Fund of
India except under appropriation
made by law. Now, if the House votes
any demand which is far more than
the total demand as shown in the
papers—of course the footnote explains
the thing clearly, but the demand
actually put before the House is some-
thing different -1 would like to know
how this will be reconciled—the diM-
culty arising out of article 116 as read
with article 113 so far as the actual
voting on account is concerned.

Mr. Speaker: I had considered that
aspect also. It did not escape my
attention. The hon. Member will be
pleased to see that what the House is
called upon to vote for is not the
annual Budget as presented here. It
is requested to vote upon the specific
demands upto a specific period, so far
as this House is concerned. In a sense
it may be anomalous to say that this
is a Vote on Account., This is a Vote
on Account so far as the Punjab Legis-
lature is concerned and since we are
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dealing with only a palt, we go by
the popular name of Vote on Account.
Therefore, we would further see that
what the hon. Finance Minister has
presented to the House for the vote of
this House is a specific demand of
Rs. five crores and odd. He Is not
placing before this House for its vote
the total Budget for the 12 months.
Am I right in this position?

Shri C. D. Deshmukh: This is so,
Sir. 1 place the annual statement as
an explanatory Memorandum.

Mr. Speaker: I myself was worried
with this point. But when I consider-
ed it further, I found that though ordi-
narily one would expect that the Vote
on Account will be a proportionate
&irt of the 12 months' expenditure, in

is case the House is not requested
even to consider or vote on the whole
year’s Budget, which is placed before
the House with a view to give the
specific reasons for vote on this
amount of Rs. five crores and odd. We
have got the explanation as to how
the amount is to be spent during the
first four months. The receipts will
come in, as a result of trade operations
when the matter is out of the hands
of this Parliament and they will be
accounted for to the Puniab Legisla-
tu;‘e. Theyefore. the hon. Finance
Minister rightly pointed out that it is
ino;'e or less, as he said, & matter of
ogic.

Shri Kamath: Will that still not create
a slight anomaly under article 116?
Under article 116, the House can exer-
cise power to make any grant in
advance in respect of the estimated
expenditure for a part of the financial
year. Passing this amount may mean
that we are making a grant of five
crores and odd in advance in respect
of a demand for 34 lakhs for the whole
year.

Mr. Speaker: No, no. There is no
conflict. The ultimate result of
accounting, on account of the deduct-
entry system adopted in the accounts
of the State will be that the State will
be out of pocket to the tune of Rs. 34
lakhs. But, it is an undoubted fact
that they do require for purchase or
for some operations as stated, a sum
of Rs. five crores and odd in the be-
ginning. As we are only dealing
with a part, we are concerned with
that and not with the ultimate result.
Therefore, it is that I have said in-my
ruling that the matter of accounting
should be examined. It is a questipn
more or less of accounting. It does
not contradict the provisions of the
Constitution. The matters will stand*
differently if the entire Budget along
with the Vote on Account, simulta-
neously come before the House for
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sanction. Therefore, I referred to the
question of the General Budget and
the hon. Finance Minister has said that
he will take steps to examine the
position. It is not an easy position.
The Budget papers, as they are
today, if he adopts some other
method, will have to be scrapped and
printed de novo, at any rate, in some
respects. That is what will happen.

Shri Kamath: The general question
then awaits examination.

Mr. Speaker: That is what I have
said. It is more or less a question of
accounting, the mode of keeping of
accounts, and consistently following
tae provisions of the Constitution.
That is the position.

Shri B. Das (Orissa): May I make
a submission? I am grateful for your
ruling because it is on the important
subject of accounting which this House
or even the Finance Ministry has not
thought of so far since the Consti~
tution was passed. You were pleased
to observe, Sir, that the Estimates
Committee will go into the matter.

Mr. Speaker: May be consulted.

Shri B. Das: Yes; may be consulted.
I would also.suggest and the House
requests you, that the Public Accounts
Committee will have to be consulted.
In the past, the Public Accounts Com-
mittee has guided this Government
and the previous Government about
the forms of accounts. The Estimates
Committee which has been functioning
for the last two years, is not going into
the form of accounts. But, the Public
Accounts Committee had to deal
with that for many many years. Apart.
from that, my hon. friend the Finance
Minister feels thai the Comptroller
and Auditor-General must be consult-
ed in the matter of the form of
accounts and in the decision of the
points raised by my hon. friend Mr.
Kamath, the other day and alluded to
this morning. It is not on account of
the accident of my being a member
of the Public Accounts Committee
that I am trying to add an additional
burden on the Public Accounts Com-
mittee. From past experience I am
of that view. The Public Accounts
Committee did advise the Finance
Ministry to change the form of
accounting. But, that is only pure
form. The constitutional issue that
has been raised is a very difficult one.
The hon. Finance . Minister himsell
cannot solve it. He will have to go
into the constitutional issues. and con-
sult constitutional advisers. The
Auditor-General will have to be con-
sulted. Whether the two statutory
Committees of this House are to be
consulted or not, that is for the House
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to consider and determine. As re-
gards the small point under issue, we
are only following the past procedure
and past precedents. If after a close
examination, the Government of India
comes to the conclusion that a new
form of accounting shall prevail in the
matter of presentation of the Budget
either to this Parliament or in the
State Legislatures, that matter will
require detailed examination; it is not
a maiter for hasty conclusion.

Mr. Speaker: I am thankful for the
suggestion made. I can assure the
‘Chairman of the Public Accounts
Committee that his Committee also
will have a right to figure in the
picture. I am sure the hon. Finance
"‘Minister will consult all who can give
him help in this direction. It is not a
matter merely of the interpretation of
the Constitution. but further essentially
a matter of the manner in which
accounts are to be kept. It is for
that reason that consultation with the
Accountant General and Auditor-
General who have been dealing with
the accounts of the Centre as well as
the States is essential. I suggested
‘the Estimates Committee particularly
because it is concerned with the
running finances and running ex-
penses, forms of estimates, etc. of the
Government of India. The Public
Accounts Committee, if I may use a
metaphor, is practically dissecting a
corpse. It is not negligible; it 1s very
important. If the hon. Member has to
make any suggestions, the. hon.
Finance Minister, I am sure, will take
them into consideration.

Shri C. D. Deshmukh: I shall be
very glad to do so.

Mr. Speaker: We shall proceed with.

the discussions now.

Shri C. D. Deshmukh: Sir, observa-
tions were made in regard to various
Demands and I think it would be ccn-
venient if I dealt with all of them to-
gether, although they related to
different Demands, in the course of

my reply.

Mr. Speaker: Yes; the discussion
‘has been common.

Shri C. D. Deshmukh: I shall first
deal with the observations made in
regard to scarc!tiy conditions in South
East Punjab. Of the flve tehsils in
Hissar district, one namely Sarsa is
not affected. In the remaining four,
the position regarding fodder in the
un-irrigated areas, more particularly in
the Bhavani tehsll, is reported to be
deteriorating.
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[PaNprr THAKUR DAs BHARGAVA in the
Chair]

The un-irrigated villages in these four
tehsils number 516. The number was
given by the hon. Members. During the
earlier part of the scarcity of fodder,
following the failure of the kharif
crop, a  considerable migration of
cattle took place. There were also
unusually large sales of cattle. But,
with the introduction of concessional
freight rates for the import of fodder,
of which I made mention previously,
supplies are now ‘said to be available.
More than one and a half lakh maunds
of fodder have been imported on Gov-
ernment and private account and this
fs being sold at reasonable prices. It
nevertheless remains true that the poo:
owners are unable to buy the fodder in
view of the continued drought. Takkavi
loans are being advanced and a sum
of Rs. 115.000 has been placed at the
disposal of the Deputy Commissioner
of Hissar for this purpose, for imme-
diate disbursement. It has also been
decided that stud-bulls will be main-
tained from now on at Government
expense. I am informed that no death
of cattle owing to starvation has been
reported.

With regard to food, stocks for feed-
ing the population are available
wherever required and Government
has a well-organised system of distri-
bution for the rural areas. There is
thus no difficylty from the point of
view of availability of supplies or in
regard to the mechanics of distribution.
The poorer people are however find-
ing it difficult to produce the necessary
purchasing power. This problem is
being tackled by the provision of
facilities for work. I have already
mentioned some of the works under-
taken. I may now inform the House
that as a result of a personal enquiry
into the position by the Governor of
the Punjab two additional roads,
Tusham-Sivani and Tusham-Loharu,
have been started. Orders have also
been given to the local officers to start
work on village tanks wherever
necessary. In this way, opportunit
will be provided for labour near a
the villages in need of help.

12 NoonN

With regard to the rates of pay-
ment to labour, these are being regulat.
ed according to the recent schemes of.
the Planning Commission, and some
assurances were given in respect of
these rates, that is to say, that the
matter would be re-examined. The
necessary preliminary arrangements
for the opening of cotton and wool
spinning centres for women and other
disabled persons have been put under

way.



1103 Punja/b Budget

In regard to drinking water where
:supplies are rather short, arrange-
ments are being made through organis-
-ed private charitable institutions.

The local authorities report that
while the situation is undoubtedly
difficult, it is well in hand and under
control on account of the arrange-
ments already made and those which
.are now undertaken. The Governor
himself has visited several villages and
has issued detailed instructions regard-
ing the provision of labour in the
scarcity areas.

The next issue that I should like to
deal with is rehabilitation. A great
«deal has already been stated and really
the debate has taken a general form
arising out of the budget estimates of
a particular province, and I am some-
what at a disadvantage in dealing with
the whole issue as it involves certain
general principles. For instance, the
principle is advanced that it is the
duty of the whole country to ensure
that everyone finds not only shelter
but also gainful occupation. I pointed
out in the course of my speech that
there were limitations to the execution
of such a policy within a limited
period, having regard to the circum-
stances prevailing in the country at
large. There is unemployment or
under-employment in various parts of
the country, and there are also un-
<economic holdings, and I think every-
one will agree that there are obvious
limitations to the capacity of the
country to ensure that both these dis-
advantages are removed as a matter
of the first priority in the case of the
displaced population. Apart from
whether this would be fair or just or
not, which is a controversial matter
into which I do not wish to enter, one
should remember that various other
subjects seem to have an equally
clamant priority. Take the defence of
the country, or take the necessity of
making thé country self-sufficient in
food, or even the necessity of develop-
ing its economic resources. There are
s0 many competing objectives that 1
for one would hesitate to state that all
the available resources of the country
must be concentrated on what could
be described as a complete rehabilita-
tion of displaced population in the
sense put forward by hon, Members
who sgoke so feelingly on the subject.
I think during the course of this de-
bate, a statement was made that there
was some kind of a policy decision of
Government to the effect that every

displaced person would be given a’

house and means of earning a liveli-
hood, irrespective of the fact whether
he had a house or gainful employment
in Pakistan. 1 have made enquiries
of the Rehabilitation Ministry and I
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have been informed that there is no
categorical pronouncement to this
effect by that Ministry although

‘actually they have been trying to pro-

vide roofed shelter to every displaced
person and they are assisting him in
the matter of gainful employment. The
last ~ two years the Rehabilitation
Ministry- has been constantly emphasis-
ing the need for providing roofed
shelter for everyone and the Punjab
Government had promised to ligquidate
this problem within last year. A few
persons still remain under canvas in
that State; but they are expected to be
given roofed accommodation within
this financial year.

With regard to gainful employment,
under the quasi-permanent allotment
scheme, 5.77 lakhs of families or
roughly 28 lakh persons have becn
allotted land. Actual possession has,
however, been taken by 3:7 lakhs of
families or roughly about 19 lakhs of
people. The allottees of land have also
been given accommodation in villages
and loans totalling Rs. 7-26 crores
have also been paid to displaced agri-
culturists from West Punjab. It is not
possible for us to get out the figures
for the Punjab separately.

Then I have details here about what
has been done for the urban popula-
tion, but no specific mention was made
of that point, and I shall not therefore,
take the time of the House by giving
those details.

There was some reference made to
land in Karnal, and perhaps the
House might be interested in having
some details about the land there. The
total area of land in that district is
19,86,790 acres, of which 6,49,157 acres
is waste. Out of that 3.,90,525 acres is
culturable. This is all private pro-
perty and cannot, therefore, be allotted
to refugees for rehabilitation as |t
stands. Government have, however,
taken steps to get this land cultivated
and the East Punjab Utilisation of
Land Act has been enforced in this
area. It empowers the Deputy Com-
missioner to issue one month’s notice
on owners of such land as has not
been cultivated for the last six harvests
to undertake the cultivation of this
land within a prescribed period. On
failure to give this undertaking, the
Deputy Commissioner takes over the
land and leases it out by open auction
for periods ranging between seven to
twenty years. Notices issued by the
Deputy Commissioner accordingly for
taking over land cover 2,668,664 acres;
and the areas leased so far out of this
are 35,388 acres, and the area cultivat-
ed by owners on the threat of taking
over their lands is 24.256 acres. The
reason why such large areas lie un-
cultivated in this district is that these
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are in the jungle and require consider-
able expense and physical effort to
reclaim. The Punjab Government also
maintains a tractor organisation to help
owners and lessees in reclamation
operations.

Now, I shall proceed to give some
information with regard to the schemes
for provision of water, including the
Bhakra-Nangal project. There was a
reference to the tube-well schemes.
At Jagadhri the scheme aims at
establishing 256 tube-wells which will
augment the supply of the Western
Jumna Canal system so as to provide
further supply of water for perennial
irrigation to an additional 340,274
acres. Of these 256 tube-wells 31
were to be constructed under the
charge of the Punjab P.W.D. and of
these 13 have been completed and are
working. In the case of another 17
tube-wells they have been installed
and will be working shortly. The bulk
of the tube-wells are to be constructed
under a contract with Messrs. Associat-
ed Tubewells Ltd. The contract with
this firm was made in December 1850
and is due for complefion in December
1952. 1t is true that they have so far
completed only a small number of
wells but-the firm maintains that in
spite of the preliminary delay, because
of inability to get the necessary
materials, it will be possible for them
to complete their work by the end of
December 1952. We shall have to
wait and see if they carry out their
undertaking. I might add that I met
the Managing Director of this firm in
London and I made enquiries being
interested in the completion of this

roject not only in the Punjab but in

P. and Bihar also and I was assured
by him that the contract will be com-
pleted within the time stipulated.

Shri B. K. Das (West Bengal): The
game company is working in those two
provinces also?

Shri C. D. Deshmukh: The same
company has the contract for the
Punjab, U.P. and Bihar. Another com-
pany is likely to get the contract for

Gujerat.

Shri B. Das: Were they recommended
by Sir William Stamp, former Chliet
Engineer, Irrigation, U.P.?

Shri C. D. Deshmukh: I cannot say
that he recommended them. We have
been dealing with the question for
some years now and it was our
intention to obtain a loan from the
Interndtional Bank for tube-well con-
struction. and at that time this firm
came to my notice. I believe that the
British firm has some kind of affiliation
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with an American firm for taking wup
this work and the departmental officers.
were satisfied about their competence
to carry out this work.

Shri Amolakh Chand (Uttar Pra-
desh): After due tenders and requisite
enquiries?

Shri C. D. Deshmukh: Oh, yes. 1
think very great care was devoted on
this question in order to ensure that
we get both performance and economy.
From what I know of this firm I think
they will be able to deliver the goods.

Shri B. Das: Sir William Stamp was
the Managing Director of this ﬁrnxm,.

Shri C. D. Deshmukh: I now turn to-
the_ m_ain project for the supply of
irrigation water, that is the Bhakra-
Nangal project. I do not think it is
correct to say that any assurance was
given by any authority in 1947 that
the project would be completed in
four years. We cannot trace any
assurance so given. It is a very com-
plicated project, in fact the most
complicated hydro-electric project ever
attempted in this country and it is
dependent upon a variety of factors,
over not all of which we have control,
such as supply of foreign machinery,
foreign personnel, especially in some
very specialised branches. The pro-
gramme drawn up in accordance with
the 1949-50 project estimate was com-
pletion of the Nangal Dam, Power
Houses Nos. 1 and 2, remodelling of
the Rupar headworks, construction of
the Bhakra main line and branches and
the construction of a major part of the
distribution lines and sub-stations by
the end of financial year 1951-52, com-
pletion of the Bhakra Dam by 1856,
monsoon non-perennial supply by 1952
and partially stored supply by 1954-55
and then as a long term measure the
installation of additional power units.
This was the anticipation in 1049-50
with regard to the project.

»

As against this the present position
is as follows: The Nangal Dam has been
very nearly completed, two-thirds of
the earth work has been completed on
the Nangal Hydel channel and more
than half the masonry work, founda-

' tions completed on Power House No. 1

and the station will start functioning
at the end of 1053, so as to supply
power in 1954. (Shri B. K. Das: For
Delhi?) Yes. Regarding Power House
No. 2 there has been delay in the
receipt of plants from manufacturers,
and we have not been able to start

work.
Two-thirds of the total earth work

on the Bhakra canals has been com-
pleted and masonry work has been
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started. Two branches ,have been
partly done and three new distri-
butaries of the Sirhind Canal have
started functioning. It is estimated
that the major part of the non-
perennial supply will be available in
1954. The perennial works cannot be
made available till the Dam is raised
by about 2/3 of the project height and
the work on the Dam will start only
when the river is developed. Half the
work on the diversion channel has
been completed and it is hoped to
divert the river during the winter of
1953-54. As I said in regard to a
very important project like this there
are several uncertain factors, apart
from the availability of money.

In regard to money,. the situation is
that on the whole execution has not
been held up for want of allotments.
In 1947-48 the allotment was 2.13
crores, the actual expenditure was 1.24
crores. In 1948-49 we allotted 4.49
crores and most of that money and a
little over wag, spent. In 1949-50 we
originally allotted Rs. six crores and
we were able to flnance an actual
expenditure of Rs. 8.33 crores. In
1950-51 I myself was responsible as
adviser to Government, when I came
here in November, for increasing the
allocation for all the river valley sro-
jects and we stepped up the allotment
in spite of the financial stringency to
Rs. 10.60 crores, of which Rs. 9.86
crores was spent. In 1951-52 the
budget allotment was Rs. 13 crores and
most of it is expected to be spent.
Therefore, on the whole I think we can
sustain the point that the execution of
the Bhakra Nangal project has not
been held up for lack of flnance.

Mr. Chairman: The work was slowed
down in particular years.

Shri C. D. Deshmukh: It is not
always possible to foresee the accession
of wealth. When one frames a budget
one frames it conservatively, then as
during the course of the year it looks
as if the revenue estimates are likely
to be bettered or that surpluses are
likely to arise it is the flxed policy df
Government to ensure that monev is
made available to river valley projects
provided we are satisfled that exe-
cution is satisfactory.

Shri B. Das: Quite so.

Shri C. D. Deshmukh: So. sometimes
it happens that delays take place not
because there is no money but because
the Finance Minister wishes to be satis-
fled that whatever money is allotted
will be economically spent and ihat
there will be no waste. I need not go
into the details of this project with
which I am very familiar; I have also
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visited the site and have had talks with
all the Punjab engineers. Sometimes
there is an unexpected delay in com-
pleting a project. It is true some de-
lay was caused by the controversy or
the difference of opinion that existed
between the engineers as to whether
it was better to attempt to execute the
work departmentally or to accept
certain tenders that have been made
by certain engineering firms. All I can
say Is that the matter was very care-
fully considered and a very deliberate
decision was taken. As it happens
sometimes although the reasons for the
decision are good certain assumptions
which are made in the course of takin
that decision are not fulfilled. One o
these is that forelgn technical per-
sonnel to the limited extent necessary
would be available and that explains
the very vigorous search that has been
made in the last two yesrs for obtain-
ing the personnel. I think these diffi-
culties are common to the execution of
all big projects and I do not think it
would be right for hon. Members to
expect clock-work like regularity in
this matter. So, in the light of these
explanations I hope the House will be
satisfled that so far as the mechanics
and the control of the scheme are con-
cerned they have now been put on a,
fairly satisfactory footing, that flnance
is at the moment no bottleneck and
that generally the progress of the
project is reasonably good.

Shri B. K. Das: The hon. Minister
stated that at the end of 1054 non-
perennial supply would be available.
What will be the extent of the irriga-
tion, that is how much land will be
irrigated by that supply?

Shri C. D. Deshmukh: I am sorry I
have not got the precise figure in regard
to non-perennial supply. I do not think
that any new land is being brought
under cultivation, and since the final
scheme aims at irrigating over three
million acres I imagine the non-
perennial supply will extend to that
area.

Then there was some reference made
to medical facilities at Amritsar and
the treatment of tuberculosis. I have
got information here which I shall give
to the House especially as the hon.
Member who made those charges I see
is not here today, but he stirred the
svmpathy of the House by stating that
Rs. 30,000 had been spent on some
rest-house while medical facilities were
woefully lacking, and so on and so
forth, in Amritsar. It was stated in a
general form: since medical, educa-
tiona! and other facilities are woefully
lacking in the country nothing should
be done to improve any rest-house or
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circuit-house or any residential accom-
modation in this country till these
other facilities are attended to. It is
I am sure a question of priorities. I
am informed that the Punjab Govern-
ment are contemplating a separate
hospital at the new capital about which
there was again some controversy, and
I think there is some plan for the
expansion of medical facilities at
Ludhiana. Even in the Amritsar hospi-
tal, since partition the following
improvements have been made:

A separate eye hospital has been
established and the building
vacated by the eye section has been
re-modelled for use as a maternity
hospital with 80 beds.

A new department of obstetric
surgery to cater for children has
been opened under the charge of a
qualified surgeon who is a
specialist in the subject.

The Rai Bahadur Gujjarmal
Tuberculosis  Sanatorium along
with its infirmaries and clinics has
been provincialised, the number of
free beds for poor income patients
has been increased from 28 to 54,
a new operation theatre and an
outstation department has been
added.........

There is a long list of improvements
made. Therefore all I am saying is
that it is unfair to place whatever little
money has been spent on improving the
rest-house in antithesis against the
residual and remaining needs of the
Amritsar hospital. That conveys a
wrong imnression nf the development
that has already taken place at a total
cost which is Rs. nine lakhs per annum;
since 1948-49 the Government have
spent on an average just over Rs. nine’
lakhs per annum on the hospital at
Amritsar, and the provision for 1952-53
is approximately Rs. ten lakhs.

I think, I have covered most of the
major points made in the long debate
that has taken place over this Vote on
Account and therefore now I commend
tﬁxe Demands for acceptance of the

ouse.

Shri B. Das: I am sorry, Sir, you are
tied up in the Chair. The hon. Finance
Minister made a declaration of the
Government of India policy about their
obligations to the refugees in the matter
of providing a roof over their heads
and ' their | emplovment. =~ On ‘he
other hand” while you spoke on the
floor of the House you. Sir, said Gov-
ernment did promise these things. I
would like to have your observations—
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even if you are in the Chair—as to
whether you are in agreement with the
hon. Finance Minister and the policy

. declaration of the Government of India

on those two points.

Shrimati Durgabal (Madras): I think
the observation is with regard to com-
plete rehabilitation.

Mr. Chairman: 1 have been invited
by Mr. Das to express my opinion.

.Generally speaking, the Government of

India and our Prime Minister have
been making the statement that every
person shall be given shelter and gain-
ful occupation, so far as displaced
persons are concerned. But at present
I cannot refer to any categorical state-
ment on the subject, but this was the
general tenor of the speeches made in
regard to displaced persons. Anyhow,
that is beside the mark in the present
discussion.

Shri B. Das: It has been whittled
down now. »

Shrimati Durgabai: I think what tas
been said is that all the resources of
the country cannot be spent on com-
plete rehabilitation of the refugees.

Shri Barman (West Bengal): May I
ask the Finance Minister what is the
present date for the completion of the
Bhakra Dam as it has been altered?

Shri C. D. Deshmukh: It is correct
to say, I think, that now it will not be
completed before 1959. According to
the tentative revised programme, the
Dam is to be completed at the end of
1959,

Mr. Chairman: I shall now put the
cut motions.

The question is:

“That the demand for grant on
account under the head ‘Con-
struction of Irrigation Works
financed frori. Ordinary Revenues
and Construction of Irrigation
Works (Capital ExPenditure)’ be
reduced by Rs. 100

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for grant on
account under the head ‘General
Administration’ be reduced by Rs.
100”

The motion was negatived.

Mr. Chairman: The question Is:

“That the demand for grant on
account under the head ‘General
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ﬁ)%r&inistration' be reduced by Rs.

The motion was negatived.
Mr. Chairman: The quegtion is:

“That the demand for grant on
account under the head ‘Police’ be
reduced by Re. 1.”

The motion was negatived.

Mr. Chairman: The question is:

“That the demand for grant on
account under the head ‘Education’
be reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for grant on
account under the head ‘Industries’
be reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for ,grant on
account under the head ‘Famine’
be reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for grant on
account under the head ‘Capital
Outlay on Provincial Schemes of
§5gts Trading’ be reduced by Rs.

- The motion was negatived.

Mr. Chairman: The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper be granted to the President,
on account, out of the Consolidated
Fund of the State of Punjab, to
defray the charges which will come
in course of payment during the
year ending the 31st dgy of March
1953 in respect of the correspond-
ing heads of Demands Nos. 9, 10,
13, 15, 20, 29, 30 and 38 entered in
the second column thereof.”

The motion was adopted.

[As directed by Mr. Chairman the
motions for Demands for Grants, on
account, which were adopted by the
lgolt;s]e are reproduced below—Ed. ci

DEMAND No. 9—CONSTRUCTION OF lRRI-
GATION WORKS FINANCED FROM
ORDINARY REVENUES AND CONSTRUC-
TION OF IFRIGAT:ON WORKS (CAPITAL
EXPENDITURE).

“That a sum not exceedin hs.
1,18,92,000 be granted to the Presi-

dent, on account, out of the Con-
solidated Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953 in respect
of ‘Construction of igation
Works flnanced from dinary
Revenues and Construction of Irri-
gation Works (Capital Expendi-
ture)'.”

DEMaND No. 10—GENERAL
ADMINISTRATION.

“That a sum not exceeding Rs.
49,15,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of the State of
Punjab, to defray the charges-
which will come in course of pay-
ment Yuring the year ending the-
31st day of March, 1953 in respect.
of ‘General Administration’.”

DeEMAND NoO. 13—POLICE.

“That a sum not exceed Rs.
86.30,000 be granted to the Presi--
dent, on account, out of the Con-
solidated Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the-
31st day of March, 1953 in respect.
of ‘Police’.”

DEMAND No. 15-—EDUCATION.

‘“That a sum not exceeding Rs.
55,77,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of the State of’
Punjab, to defray the charges
which will .come in course of pay-
ment during the year ending the
31st day of March, 1953 in respect..

"rn

of ‘Education’.
DeEMaND No. 20—INDUSTRIES,

“That a sum not exceeding Rs.
7,00,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953 in respect
of ‘Industries’.”

DeEMAND No. 29—FAMINE.

“That a sum not exceeding Rs.
40.000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the.
31st day of March, 1953 in respect
of ‘Famine'.”
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DEMAND No. 30—TERRITORIAL  AND
PoLiticaL. PENSIONS, PRrivy PURSES
AND ALLOWANCES OF INDIAN RULERS
AND SUPERANNUATION ALLOWANCES
AND PENSIONS.

“That a sum not exceeding Rs.
16,61,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953 in respect
of ‘Territorial and Political Pen-
slons, Privy Purses and Allowances
of Indian Rulers and Superannua-
tion Allowances and Pensions’.”

DEMAND No. 38—CaAPITAL OUTLAY ON
PROVINCIAL SCHEMES OF STATE
TRADING.

“That a sum not exceeding Rs.
5,91,53,000 be granted to the Presi-
dent, on account, out of the Con-
golidated Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
.ment during the year ending the
31st day of March, 1953 in respect
of ‘Capital Outlay on Provincial
-Schemes of State Trading'.”

PUNJAB APPROPRIATION
ON ACCOUNT) BILL

The Minister of Finance (Shri C. D.
‘Deshmukh): I beg to move for leave
1o introduce a Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
.'Stage of Punjab for the service of the
period of four months beginning on the
1st day of April, 1952,

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to provide for the with-
.drawal of certain sums from and
‘out of the Consolidated Fund of
“the State of Punjab for the service
of the period of four months be-
ﬁnging on the 1st day of April,

5 .,'

The motibn was adopted.

Bus]hri C. D. Deshmukh: I introduce the

(VOTE

PUNJAB APPROPRIATION BILL

The Minister of Finance (Shri C. D,
(Deshmukh): I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certa

(Vote on Account) Bill

further sums from and out of the
Consolidated Fund of the State of
Punjab for the service of the year
ending on the 31st day of March,
1952, be taken into consideration.”

Mr. Chairman: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Punjab for the service of the year
ending on the 31st day of March,
1952, be taken into consideration.”

The motion was adopted.
Clauses 1 to 3 were added to the BillL
'The Schedule was added to the Bill

The Title and the Enacting Formula
were added to the Bill.

Shri C. D. Deshmukh: I beg to move:
“That the Bill be passed.”

The motion was adopted.

PUNJAB__ APPROPRIATION (VOTE
ON ACCOUNT) BILL

The Minister of Finance (Shri C. D,
Deshmukh): I beg to move: |

““That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Punjab for the
service of the period of four
months beginning on the 1st day of
April, 1952, be taken into con-
sideration.”

Mr. Chairman: Motion moved:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Punjab for the
gservice of the period of four
months beginning on the 1st day of
April, 1852, be taken into con-
sideration.”

Shri J. R. Kapoor (Uttar Pradesh):
While this Bill is under consideration, I
have to draw the attention of the Gov-
ernment to the state of affairs in the
district of Hissar which is of a very
recent origin and which was brought
to my notice only a short while ago.
The subject, appears to me, of consider-
able importance and I, therefore, crave
your indulgence and the indulgence of
the House for a few minutes.

The state of affairs to which I would
like to draw the attention of Govern-
ment is that for a few days past the
tenants in the district of Hissar have
been taking forcible possession of lands
which are in the possession of land-
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lords in that district. A representation
to this effect was submitted by the
landlords of the district to H.E. the
Governor of the Punjab only three or
four days ago. It these facts are
correct the require the immediate
atteution of the Government. What
they have submitted to the Governor is
that they are in a very sad plight and
that the tenants in the district of
Hissar are not only taking forcible
possession of the lands which are in
the possession of the landlords but that
the standing crops in that district are
being destroyed. This is something
serious. It will be a national loss if
the standing crops on the lands are
destroyed, apart from the law and
order situation which all this is likely
to create. It is the grievance of the
landlords there that when these inci-
dents are brought to the notice of the
police and the district authorities they
simply say that they cannot intervene
in the matter. It would be ordinarily
unbelievable that responsible district
officers would say anything like that
and nol come to the succqur of the
affected people, but then these allega-
tions. I submit, need to be carefully
enquired into immediately, for if this
state of lawlessness is allowed to pro-
ceed it may take a very serious turn.
I therefore bring these facts to the
notice of the Government and hope and
request that immediate steps may be
taken to enquire into the matter and
set things right. )

Shri C. D. Deshmukh: I have no
reason to believe that the Governor will
not take appropriate action as the hon.
Member says that his attention has
been drawn to these alleged
oceurrences.

Mr. Chairman: The question is:

“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fund of the State of Punjab for
the service of the period of four
months beginning on the 1st day
of April, 1952, be taken into con-
sideration.”

The motion was adopted.
Clauses 1 to 3 were added to the Bill.

The Schedule was added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri C. D. Deshmukh: I beg to move:
“That the Bill be passed”.

Mr. Chairman: The question {s:
“That the Bill be passed”.

The motion was adopted.
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EMPLOYEES' PROVIDENT FUNDS
BILL

The Minister of Labour (Shri Jag-
jivan Ram): I beg to move:

. “That the Bill to provide for the
institution of provident funds for
employees in factories and other
establishments, be taken into con-
sideration.”

The purfgge of the Bill has been
clearly sta in the Statement of
?lgects tamd Reasons and m staﬁ
0 not propose to say ng

addition. If during the course of the
discussion any points are made out
which require a reply I will be glad to
meet those points. With these words
I commend my motion to the House.

Mr. ‘Chairman: Motion moved:

“That the Bill to provide for the
institution of provident funds for
employees 'in factories and other
establishments, be taken into con-
sideration.” '

Shri J. R. Kapoor (Uttar Pradesh):
I extend my wholehearted support to
this measure and I ¢ atulate the
Government and particularly the hon.
Minister of Labour for having intro-
duced this very useful and beneficial
measure. We in this Parliament have
already passed a large number of en-
actments relating to the welfare of the
labourers-and we might very well con-
gratulate the Govérnment and even
ourselves for that long list of useful
enactments. I feel that this particular
enactment in the list of all the enact-
ments that we have made, will rank as
a measure of comparatively much
greater value, for the object and the
purpose of this enactment is not only
to .help the labourers while they are
on active work but to be of use and
benefit to them when they grow old
and when they are out of employ-
ment at an advanced age.

There is, however, one thing to
which I would like to refer before pro-
ceeding further with the merits of the
various clauses of the Bill. Prior to
this Bill we had an Ordinance on this

“subject and this Bill seeks to replace
that Ordinance. Howsoever useful
this legislation is, I do submit that
there does not appear to be any
necessity for an Ordinance being intro-
duced on the subject. The question:
of Ordinances was raised even this
morning and it was the clear view of
the hon. Speaker, as he expressed it,
that normally we should have no
Ordjnances but we should have legis-
lation duly passed by this House. In
the Constitution the provision for
Ordinances was incorpora with a
view to give to the President authority
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. [Shri J. R. Kapoor]

to enact necessary legislation in cases
of emergency, if there is any imme-
diate need for any particular legisla-
tion, so that even before the Parliament
meets the necessary legislation may be
there on the statute book. This is
more a matter of principle and has
not any specific reference to the merits
of this Bill. Still I thought that on
this occasion, I might refer to this
subject because it is of considerable
importance and involves a big question
of principle.

So, far as this Bill is concerned, as
a matter of fact, it has not been imple-
mented so far and could not be because
unless and until the scheme to which
reference is made in the body of the
Bill is properly drawn up, nothing can
possibly be done in this direction. I
suppose that the scheme must be still
under preparation, and therefore, I
do not see any reason why only a few
days before this Parliament was going
to assemble any Ordinance on the sub-
ject should have been promulgated.

Coming to the various provisions of
this Bill, there is one thing which I
have not been able to understand. This
Bill, as it has been placed before the
House, seeks to provide that this Bill
shall not be applicable to Government-
owned and local bodies-owned indus-
tries. This Bill, in a way., is a
retrograde measure in relation to the
Ordinance promulgated on this matter.
If I have interpr@ted the Ordinance
correctly, under the Ordinance, the
Government-owned and local bodies-
owned factories were not sought to be
exempted from the operation of the
Ordinance. But, in this Bill I ind that
a specific provision has been made in
clause 16 to the effect that this Bill
shall not apply to any factory belong-
ing {o the Government or a local
authority. I do not see any reason
why during this intervening period of
about a month the Government should
have come to the conclusion that this
very useful provision should not be
made applicable to the Government-
owned and local bodies-owned factories.
I submit that the workers in the
Government factories and in the local
bodies’ factories should also have the
aBd_;;antages of the provisions of this

ill.

Then, I find that in Schedule I of the
Bill, only a very few industries have
been included. I do not know on what
basis only these industries have been
included and many other old and well-
established industries have been ex-
cluded. 1t is true that it is provided
in the Bill that from time to time the
Government might add any more
industries to this Schedule. But even
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at the initial stage, I do not see any
reason why many old and well-
established industries should not be
included, and why Government should
not straightway from the beginning
give the workers of these factories the
advantages of this legislation. I may
enumerate a few industries.... .

Mr. Chairman: Order, order. I do
not want to interrupt the hon. Member
from proceeding with his speech. But,
I beg to point out to him that he has
already given notice of amendments
in regard to various industries which
he wants to see included in the list.
No point will be gained by expatiating
on or by giving the relative merits of
those industries for such inclusion
at this stage. I would request him to
conclude his speech early because the
Government list of businegs is very
heavy and we have to go through
many Bills. When we take up the
amendments, at that stage, the hon.
Member can expatiate on the point as
to why these industries should be in-
cluded in the Schedule. At this con-
sideration stage, the hon. Member
may confine his speech only to a few
relevant remarks.

I also take this occasion to inform
hon. Members that the House will sit
tomorrow from 9.30 A.mM. to 1 p.M. for
transacting Government business. Be-
cause the list is heavy, I would request
the hon. Members to make Bhort
speeches if they propose to do at this
stage. When we come to the amend-
ments, there will be enough time to
make their speeches in full.

Shri J. R. Kapoor: My only excuse
for making an attempt to refer to these
industries was that I had made up my
mind virtually not to speak on any
one of those amendments of which I
have given notice, unless they were
going to be accepted by the Govern-
ment. I may assure you, Sir, that T
will not speak on any of those amend-
ments and 7 will conclude my speech
within three or four minutes.

My submission was that industries
like the sugar industry and some simi-
lar industries which have made very
huge profits particularly during the
last two years, should have been in-
cluded in this Schedule even at this
initial stage. At the same time I would
submit that this legislation should not
bring within its scope factories which
employ less than 50 persons. o1
course, it is so now. But, the Govern-
ment want that they should have the
authority to bring even such industries
as do not employ 50 workers within
the purview of this Bill at a subse-
quent stage. I submit that it should
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not be so. The definition of ‘factory’
as given in this Bill is a very wide
one. The deflnition of a factory that
we have in this Bill is not the ordinary
definition of a factory that we have in
the Factories Act. Here any factory,
even if it employed only three or
four persons comes within the defi-
nition of a factory; but it should not be
open to Government to bring within
its scope even small cottage industries
not using any power at all and employ-
ing only five or seven or ten persons.

I would next like to refer very
briefly to the powers which it is in-
tended to be given to the inspectors. 1
submit that the powers intended to be
given to them should be well deflned
powers. Some of these powers have
been deflned in the Bill itself. But
there is a general clause incorporated
in it to the effect that in the scheme
itself various other powers may be
given to the inspectors. 1 submit that
this does not appear to me to be either
proper or fair. The powers of the
inspectors must be fully and clearly de-
fined in the legislation itself. If at this
stage the Government think that some
more power should be given to them,
these powers should be properly de-
fined in the Bill itself and it should
not be open to the Government at a
later stage when drawing up the
scheme, to invest the inspectors with
greater powers.

There is one thing which has been
incorporated in clause 3 of the Bill
and that ig to the effect that if any
particular owner of a factory has two
factories one of which is a listed factory
to which the provisions of this Bill
would apply while the other factory
is one to which the provisions of the
Bill would not apply, and if there is
a common provident fund which is
payable to the workers of both the
factories, then the provisions of this
Bill would apply to the workers of both
the factories. Well, this does not
appear to me to be fair, so far as the
other factory is concerned to which
this legislation would not normally be
applicable. The associated establish-
ment would be comparatively in a very
disadvantageous position in relation to
other factories manufacturing the same
article or same product because to
these latter factories this legislation
would not be applicable. If a factory
owner was so good as to give to ell
his workers the benefit of provident
fund, why should he be further
burdened and be placed at a dis-
advantageous position in relation to
other factorles manufacturing those
goods, for the simple reason that he

22 FEBRUARY 1952

w

Funds Bill 112

was a much better factory-owner and
employer of workers than the other
factory-owners? This is a point which
I submit should be given serious con-
sideration by the hon. Minister of
Labour.

I would like a little clarification on
the subject as to how these boards
would be constituted. Is it the
intention of Government that for each
garticular industry there should be a

oard or should there be a board for
each individual factory? It is not clear
from the Bill itself and I would like
clarification of the point.

Just one word more about the
manner in which this fund would be
invested. The Bill does not say any-
thing on the subject and I would like
to know what the intention of Gov-
ernment is on this subject. Perhaps
these various things will be considered
at the time of drawing up the scheme
and necessary provisions made. But
I would like to know, even at this
stage, what is the intention of Govern-
ment with regard to the investment
of these funds, as to how they are
going to be invested. May I take this
opportunity to suggest that these funds,
so far as possible, and a pretty big
portion of it, may be invested for con-
structing houses for the labogurers. I
understand that the Planning Com-
mission has made some such sugges-
tions on the subject and I would like
to know what are the reactions of
Government to these suggestions.

With these few words 1 again extend
my hearty support to this Bill and
congratulate the hon. Minister of
Labour for having introduced this
legislation for, I think, of the long list
of beneficial labour legislations this
very necessary and useful legislation
can be a fitting closure, so far as the
present Parliament is concerned.

Shri A. C. Guha: (West Bengal): I
would also like to add a word of con-
gratulation to the Labour Minister, if
you will permit me......

Shri R. Velayudham (Travancore-
Cochin): Is any speech needed for
congratulation?

Mr. Chairman: How long will the
hon. Member require for his speech?

§hrl A. C. Guha: About ten or fifteen
minutes. There will be no question
hour tomorrow and I can speak to-

.. Mr. Chairman: I thought that if the
House sits for another ten minutes and
finish at least the consideration motion
today it would be better......
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Hon. Members: No, Sir. Mr. Chairman: Then I will adjourn
the House.

Shri Damodara Menon (Travancore- The House then adjourned till Half

Cochin): Other Members also want to Pust Nine of the Clock on Saturday,

speak on the motion. the 23rd February, 1952.



